Tenth Series, Vol. XV, No. 23 Friday, August 7, 1992
Sravana 16, 1914 (Saka)

LOK SABHA DEBATES

Tenth Session
(Fourth Lok Sabha)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS
[Tenth Series, Vol. XV, Fourth Session, 1992/1914 (Saka)]
No. 23, Friday, August 7, 1992/Sravana 16, 1914 (Saka)

CoLumns
Obituary Reference 1-5
Oral Answaers to Questions: 5-29
*Starred Question Nos. 450 to 453
Written Answers to Questions: 30-48
Starred Question Nos. 454 10 470
Unstarred Question Nos. 4691 to 4835, 4837 to 4848, 48-387
4850 to 4854, 4856,
4858 10 4880, 4882 to 4913
and 4913-A
Statement Correcting Reply to Unstarred Question 387-388
No. 2620 Dated 24.7.92 Re. Collection of Taxes
Re. Implementation of Recommendations of Mandal : 388-411
Commission
Message from Rajya Sabha 411-412
Constitution (Seventy-Second Amendment) Bill - 412-431
+ Minute of dissent to the report of the Joint
Committee -, Lald
é
Committee on Private Members' Bills 431-432
and Resolutions
Minutes - Laid
Business of the House 432-436
Central Agriculural University Bill - Introduced 436-437
Papers Laid on the Table 437-449

*I he sign +marked above the name of a Member indicates that the quastlon was actually
asked on the floor of the House by that Member.



CoLumns e

o
Bills-Introduced
(1) Working Children Welfare Bill 449-458
by Shrimati Basava Rajeswari 449
(2) Prevention of Influx of Foreign Nationals 449-45
in the Country Bill by Shrimati Basava Rajeswari RS
(3) Small Family Norm (Promotion and Motivation) 450
Bill by Shri R. Surender Reddy '
(4) Constitution (Amendment) Bill 450-451
(Amendment of Article 371) by Shri Dileepbhai Sanghani
(5) Parliament (Quorum of House) Bill 451
by Shri Deleepbhai Sanghani . B
(6) Universities and Colleges (Reservation of Vacancies 451-452
in Posts for Scheduled Castes and Scheduled Tribes) Bill
by Shri Mohan Singh (Deoria)
(7) Constitution (Amendment) Bill (Insertion of new 452
Article 33 OA, elc.) by Shﬁ Mohan Singh (Deoria)
(8) Representation of the People (Amendment) 452-453
Bill (Insertion of new Part IVAA) by Shri Chitta Basu .
(9) Constitution (Amendment) Bill (Amendment of 453
‘Article 22) by Shri Chitta Basu
(10) Personal Liberties (Protection) Bill 453-454
by Shri Chitta Basu
(11) Constitution (Amendment) Bill (Amendment of 454
Article 124, etc.) by Shri R. Surendera Reddy
(12) Constitution (Amendment) Bill (Insertion of new 454-455
Articles 330A and 3308, etc.) by Shri K.P. Reddaiah Yadav ‘
(13) °COnstnution (Amendment) Bill (Insertion of new 455
Article 31, etc.) by Shri Bhagwan Shankar Rawat *
(14) Constitution (Amendment) Bill (Insertion of new 455-456
Article 46A) by Shri Syed Shahabuddin
(15) Promotion of Secularism Bill by Shri Syed Shahabuddin 456

.. stityent Assembly Bill by Shri Mohan Singh (Deoria) 456-457



(i)

(17) Marriage with Foreign Nationals (Regulation and
Reglstration) Bill by Shri Syed Shahabuddin

N
(18) Indlan Natlonals Abroad (Reprasentation In Pamarnent)
Bill by Shrl Syed Shahabuddin

-

L
(19) Participation of Workers in Management)
Blll by Shn Vlshwanath Pratap Singh

Constitution (Amendment) Bill
" (Amendment of Eighth Schedule) by Shrimati
DH Kumari Bhandari - Withdrawn

Motion to consider
Shri M.M. Jacob

Constitution (Scheduled T;Ibes) (Uttar Pradesh) Order

(Amendment) Bil! (Amendment of the Schedule)

by Shri Bhagwan Shankar Rawat

Motion to consider

Shri Bhagwan Shankar Rawat
Shri Mohan Singh (GCeoria)
Shri Syed Masudal Hossain
Prof. Prem Dhumal
Shri Harchand Singh
Shri Rajesh Kumar
Shri Santosh Kumar Gangwar
Shri S.B. Sidnal N
Shri S.M. Laljan Basha
Shri Prem Chand Ram
Major D.D. Khanoria
Shri Manikrao Hodlya Gavit
Shri Virender Singh
Shri P.C. Chacko

Shri Chhedi Laswan

457
457-458
458

an

459-469

P Al .

459-468
Lo ot

470-505

g

470-475
476-477
478;480
480-483
483-486
486-487
487-489
489-492
4903
493-497
497
498-499
499-501
“501-504

504-505



(v)

Shri Ram Tahal Choudhary

Half-An-Hour Discussion
- Smuggling of children to Arab countries

Shri Rabi Ray

Shri Sriballav Panigrahi

Prof. Rasa Singh Rawat
Shrimati Malini Bhattacharaya

Shri R.L. Bhatia

CoLumns

505-526

505-512
512-514
514-517
517-519

519-526



LOK SABHA DEBATES

LOK SABHA

Friday August7,1992/Sravana 16, 1914
(Saka)

The Lok Sabha met at
Eleven of the Clock

[Mr. SPEAKER in the Chair)

OBITUARY REFERENCE

MR. SPEAKER: Honourable members,
Ihavetoinformthe House of the sad demise
of one of our former colleagues Shri M.
Gulam Mohideen.

Shri Mohideen was a Member of the
second Lok Sabha during 1957-62
representing Dindigul constituency of the
erstwhile State of Madras.

An active political and social worker,
Shri Mohideen participated in the freedom
struggle, particularly in the Quit India
Movement in 1942,

Shri Mohideen was deeply interested in
developmental activities of his district.

He took part in the proceedings of he
House and made notable contribution thereto.

Shri Mohideen passed away at
Uthamapalayamon 29July, 1992, atthe age
of 74 years.

Wae deeply moum the loss of this friend
and | am sure the House will join me in
conveying our condolences to the bereaved

family.

The Members may stand in silence for
a short while as a mark of respect to the

deceased.

————
11.02 hrs
The members then stood in silence for a
short while
[Translation]
(Interruptions)

SHRI VIRENDRA SINGH (Mirzapur):
Mr. Speaker, Sir, Indian Olympic team has
returned from Barcelona. This countryfaced
a very disgraceful defeat there
(Interruptions) Inthis regard acensure motion
should be brought.

SHRI CHHEDI PASWAN (Sasaram):
Mr. Speaker, Sir, in this regard the House
should observe two minutes silence and a
censure motion should be brought in the
House. (Interruptions)

SHRI SHARAD YADAV (Madhegyra);
Mr. Speaker, Sir | would like to know about
your decision on the notice given by us 20-
25 days ago regarding four members of our
party. Yesterday horsetrading was done at
Holiday Inn by using power of money.
(Interruptions)

SHRI HARI! KISHORE SINGH
(Sheohar): (Inierruptions) Rs. Fifty lakh have
been given to each member in Holiday Inn.
This is being done by the ruling Congress
party and by the prime Minister’s office. We
demand your decision on this. We will not
permit this drama to continue. We will not
allow the blunt violation of democracy.
(Interruptions) Thereis ** rule of the congress
andthe Government of Shri Narasimha Rao
in the country. (/nterruptions) You have to
clarify it.
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MR SPEAKER: Mr. Hard Kishore Singh,
the decision given by me on any of the
applications given by.the Members will
become applicable from the time and the
date on which the application is given to me
(Intorruptlons)

MR SPEAKER: | have already sakithat
whatever decision Is taken either today or
tomorrow, it will be applicable from the time
andthe.date on which the applicationis given
to me.

SHRILAL K. ADVANK Gandhl Nagar):
Mr. Speaker, Sir, | would not have mentioned
it, but you have mentioned it in the House.
So, the House would iike to be enlightened
as to what t{hpe issue Is about .

e

MR SPEAKER Ordinarily. such matters
should no the take up on the floor of the
House. | have received an application.

(Interruptions)
!

[Translation] _ _
SHRI SHARAD YADAV lamnotraising
an issue of party.(/nterruptions)

t:MR.- SPEAKER: Mr, Speaker: This
matter should .not be raised in the House.
But several such matters are raised in the
House as should notcomebeforethe House.
After eaising such issues nothing should be
left which may creat suspicion in the minds
of the people. The leader of the Janata Dal
hae given me an application tHat the has
expelled some Members from this party. In

this regard we foliow the set procedure that -

when we receive any such application against
any member, we give notice to the concerned
member and hear him. Then that notice is
given to the leader of the party and after
hearing him, we give the.decision. There is a
date and time mentioned on the appligation,
hence the decision will be applicable from
that date.

|7
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SHRI SHARAD YADAV: Your ruling
should be related to the past incidents.

MR. SPEAKER: You did not follow what
I have saidg, ltis notacoun, itis a Parlament
and any issue will be decided here through its
own procedure.

SHRI SHARAD YADAV: But there is a
tradition to keep the democratic system fair
and clean.

MR. SPEAKER: You are unnecessary
creating suspicion.

SHRIHARI KISHORE SINGH: We are
not suspecting you.

MR. SPEAKER: It is a very lengthy
issue. These matters alsogotocourtandthe
court has also expressed its views that such
matters aiso are entertained by the count. |
shall also try to follow the pracedure that is
being adopted by the court. But if | take
action without giving any notice and without
giving any chance If hearingto the concemed
members, it will be improper and moreover
it may also happen with you in future.

SHRI NITISH KUMAR: | would like to
say that the party has taken a decision 20
days ago..

[English)

MR. SPEAKER: You are cross-
examining me in the House itself.

[Translation)

b
SHRINITISHKUMAR: Werare notcross-
examining you.

MR. SPEAKER: | have sought
clanfication in that you gave but you have not
given any reply to it.

SHRI RAM VILAS PASWAN (Rosera):
We have already informed our decision to
you. Now you have to take decision. We had
requested you yesterday in this regard.

**Expunged as ordered by the Chalr‘
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£w “AR.SPEAKER: You shouldtell methat
you have nothingto say furtherto that notice.

SHRI NITISH KUMAR: it has been

propagated that those members have not
been declared as unattached. Horse trading
‘is going onto increase the number of
members so that the number may be one
third, Justice delayed is justice denied. As
much as you are dclaying the issue, you are
encouraging the horse tr27ing.

MR. SPEAKER: You may challange my

decision in the High court or the Supreme

, Court. Don't raise the issue in House in this
manner.

SHR! NITISH KUMAR: You have been
conferred power according to the 10th
Scheduled. How can any other decide It, Itis
a matter which has to be decided within the
Parliament. So we would abide by your
decision.

MR. SPEAKER: | shall make you
understand all these things in the chamber.

ORAL ANBSWERS TO QUESTIONS

[English)
National Highway from Guwahatl to
Slichar
*450. SHRI KABINDRA

PURKAYASTHA: Will the Minister of
DEFENCE be pleased to state:

(a) whether the National Highway from
Guwabhatito Silchar (Via Shillong), particularly
from Sonapurto Silchar, is not an all weather
road;

(b) if so, whether the Government, in
view of the communicative and strategic
importance of the road, propose to allot
special funs for its improvement; .

(c)ifso, the proposals o!the Government
in this regard; and

SRAVANA 16, 1914 (SAKA)
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURALGAS ANDMINISTEROF STATE
IN THE MINISTRY OF DEFENCE (SHRI S
.KRISHAN KUMARY): (a) to (d). The National
Highway from Guwahati to Silchar, via
Shillong, including the stretch from Sonapur
to Silchar, is an all weather road., However,
improvement works are being carried out to
fully convert the road into a double lane
national Highway.

SHRI KABINDRA PURKAYASTHA:
Hon. Speaker, Sir,the replygiven by the hon.
Minister seem to be incorrect, because the
road between Sonapur and Badarpur is not
at all all-weather proof. The road remains
suspended many times during the rainy
season. NH 44 from Jowal to Badarpur is
under the Border Roads Organization and
the cost is shared jointly by the Ministry of
Surface Transport and by the Ministry of
Defence. But the condition of the road
between Jowai and Badapur is deplorable
and , particularly, the condition of the road
between Sonapur and Badarpur is much
more deplorable.

May | know from the hon. Minister
whether this Is mainly due to indiscriminate
blasting of hills by the BRO which cases
heavy landlides and secondly, due to using
of below standard unspecified stones and,
thirdly due to the on maintanece of the norms
like taking of black topping during rainy
season? Part (b) of my questionis, Is it afact
that the work of the NHS done by the PED is
checked and inspected by the officials from
the Ministry of Surface Transport? It is not
done in case of work done by the BRO. H it
is so, whether the Government propose to
undertake regular checking and inspection
and remove the faults.

i -t

'~ SHRI S. KRISHAN KUMAR: As has
already been saki inthe mainreply, we would
like to.relterate that the road mentioned by
the hon. Member between Guwahati to
Silcharis an all-weather road. Any allegation
or any opinion to the contrary is refuted.
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Construction is going on in several stretches
andbecause of that the condition of the of the
road may notbe ideal. Butitis an all-weather
road. No indiscriminate blasting is being
done on the sides of the road as is being
alleged by the hon. Member. Parts of the
road are in Nagaland and Assam under the
concerned PEDs. The road mentioned by
the hon. Member of two national highways-
NH 44 between Sonapur and Badarpur and
NH 53 from Badarpur to Silchar. As far as
roads under the Border Roads Organization
are concerned, the inspection is done by the
Border Roads Organisation. We have
embarked on what is known as Phase-1l and
Phase-lll development programmes of this
road. We have already spent Rs. 15 crores
andRs. 42 crores willbe spentinthe nextfew
years and by March 1995, the entire section
from Jowai to Silchar will become double
lane national highway.

SHRI KABINDRA PURKAYASTHA: |
amnotallsatisfied with the reply given by the
Hon. Minister. This is a fact, as | am a
resident of that place, | very often go by that
way and | am quite conversant with the
situation.

My second supplementary is, since the
NH 44 passes a long way a long the border
of Bangladesh and reports of large scale
infiltration and smuggling are there throughout
the border whetherthe Govemment propose
to take immediate steps for further
improvement of the highway and make it an
all- weather, again | say, all-wether road
particularly to check the unabated infiltration
andsmuggling. Second part of the quetion is
besides necessary improvement of the
existing roads whether the Government will
suggestto the State Governemnt to take the
view of constructing another highway
between Guwahatiand Silcharcomparatively
through less difficult terrains and finance it
partly or wholly.

SHRI S. KRISHAN KUMAR: The
question of infiltration is a general question.
As | said earlier, this national highway from
Guwahtito Silcharwhich consist of stretches
of two national highways is an all-weather
road. We have a development programme
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by which it is belng converted into a double
lane national highway. So, therefore, the
road is to be improve. The process s going
on.

As regard an altrenative national highway
connecting the same two points, there no
proposal with the Defence Ministry at the
moment.

i Translation)

Si'I YELLAIAH NANDI: Mr. Speaker,
Sir, through you | would like to ask the hon.
Minister of Defence that there is a national
Highway passing through Secunderabad
containment and it is upto Nizamabad. But
when Civilians travel through this way the
Defence Officers do not allow them to pass
through that way. Thus this highway is
prohibited for civilians. People have made
complaints a number of times in writing. Will
the hon. Ministerbe pleasedto State whether
their problem has been solved.

MR. SPEAKER: This question relates to
the national highway fromGuwabhatito Silchar.

[English)

SHRI S. KRISHAN KUMAR: Sir, the
question is a baut the Border Boards
Organisation and metience and construction
of a certain National Highways by the Border
Roads Oranization. The hon. Member is
asking about the National Highway which
passes near the cantonment in
Secunderabad, It is not strictly relevant to
this question However, if he has any
compleaint aboutthe cantonment authorities,
we are only too happy to look into it with a
view to redressing any genuine public
grievance.

SHRIPETER. G. MARBANIANG: Sir, in
the month of January, this year, | want from
Jowai up to Badarpur. The road is very good
upto Lumshnong, about 40 kilometers from
Jowai. Butfrom 14 kilometres after that the
road is really in a very had shape. Now there
is indiscriminate blasting of the hills, all along
the road, in order to get metal for the
construtation of the road, And as you know,
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inthe Khasi andJanta hills, the land does not
belong to the Government; it belongs to the
people, to the individuals or to the clan. And
now this indiscriminate blasting for stones
and for other metals has created a lot of
confusion in the minds of the people there
and they have a feeling that the Defence is
taking the law Into its own hands, And there
are many bridges also which have been
laying unfinished for many years now.

Therefore, | would request the Minister,

through you, that if possible, local contractors
should be allowed to construct the roads
under the supervision of GREF. The road
construction is under the supervision of the
GREF but not under the Border Roads
“Organizatior.. if the Local contractors are
available, GREF should allot more contracts
to them so that they can really finish the
roads in time that is by 1995.

SHRI S.KRISHAN KUMAR: Sir, the
Border Roads Organisation is charged with
the responsibility of developing sensitive and
operational roads in the North and North -
East ofthe country andthey have a particular
type of organisation which is departmental.
The work is done through platoons and so
one Only in respect of majorbridges,, private
contract is given. We do not have any idea,
at the moment, to deviate from the
Organisation structure we have.

As regards on the complaint of
Indiscriminate blasting we were advised that
there is no indiscriminate blasting. Only
necessary blasting is done at the sites
because these are inaccessible areas and
youcannotcarrythe metalforalongdistance,
Therefore, blasting has to be done locally.
The terrain is very difficult, the operational
conditions are very difficult and giving the
work to the private constrictors will be more
expensive wethinkthatthe private contractors
cankeep pace withthetime schedule thatwe
have laid down for the constriction of the
roads.

SHRI LOKANATH CHOUDHURY: Sir,
is at a fact that most of the border roads
remain closed specially during the rainy
seasons due to soil erosion and also due to
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blasting? If it is so, is there any persistent
demand to make the border roads, specially
the road in the Himalayan borderline, that s,
from Slicharto Gangtok, a double-way lane,
to prevent stoppage of traffic and to continue
the relationship with the areas and whether
this urgency has been felt by the
Government?

SHRI S. KRISHAN KUMAR: Sir,thereis
a programme for deveiopment of all border
roads. We have proposals framed in the
Eighth Plan. But, there is no such proposal
as mentioned by the Member under
consideration at the moment.

[ Translation]
Fooder Machines

*451. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of FINANCE
be pleased to state:

(a) the number of fodder machines
imported so far;

(b) the amount of foreign exchange
spent thereon;

(c) whether all these machines are
working; and

(d) it so, the benefits accrued therefrom?
[English)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (d). A
Statement is laid on the Table of the House.

STATEMENT

(a) and (b). There is no precise
information available regarding the total
number of Fodder machines imported in the
countrysofar. However, as per the available
reports, 50 fodder machines were imported
in 1987 against import incenses for US
Dollars 32 lakhs approximately, another 5
machines were fabricated in the country
apparently from the spare parts imported
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along withthe atoresaid 50 machiiies. Another
2 machines have been found for which no
evidence of their licit import has been
adduced.

(c) and (d). Most of the above machines
arereportedly not being operated. The Indian
Council of Agricultural Research has
appointed a Committee to evaluate the
performance of such machines

[ Translation)

SHRISANTOSH KUMAR GANGWAR:
Mr. Speaker, Sir, you must be remembering
that the proceedings of the Ninth Lok Sabha
hadbeen interrupted severaltimes in thefirst
few days onthis issue. Fifty fodder machines
had been imported in the year 1987 with the
hope that it would make a revolution in the
tarming sector and fodder sector. it would
bring a change in the above sectors and on
the same basis it would be displayed
throughout the country. An exemption from
the custom duty of about three crore and
fourty lakhs, had been granted on it. it would
be displey through out the coumtry by a
foreign company through Bharat Krishak
Samaj and with the help of this display, anew
awareness would be created among the
farmers of the country. While granting such
a high exemption amounting to Rs. 3 crores
40 lakhs, there financne Ministry specifically
out two conditions. The first condition was
that these- mechines would not be soid out
and the second one was that the machines
would displayed through out the country and
the tarmers would be given tull information
about the machines and the process would
be completed within a period of 15 days.

Mr. Speaker, Sir,today the reply should
have been given by the Minister of Agriculture
but he reply Is being given by the Minister of
State for Finance. He has stated in his reply
that fifty fodder machines were imported and
such and such amaunt has been incurred on
it and in response to the pant ‘C’ and part ‘D’
of the question, it has been stated that most
of the above machines are reportedly not
being operated. Now my first supplementary
is that if these machines were imported for a
particular work and the Financne Minisrry
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granted an exemption of more than three
crores of rupees, but even the same work
could not be performed, then what action
has been taken in this regard, while it had
been stated inthe early part of the year 1990
that the matter would be looked into and the
process of recovering the amount of
redemption would be initiated. | would like to
know aboutthe progress mada in this direction
and the measures adopted in this regard?

SHRI RAMESHWAR THAKUR: Sir, in
Deoc. 1985, Karnataka Government made a
request to grant exemption fromthe custom -
duty on the import of these machines. In the
begining the request was disallowed but
various state Govts and number of Parliament
Membars and State Governments wrote to
Finance Ministry that the exemption shouid
be granted because it would faciciate the
green revolution and helpthe farmes, invicw
of the above pressure, the exemption was
granted, The hon. Member was right in
sayings so, that it was stipulated that these
machines would not be meant tor business
purposes and these would be used strictly
fordomestication andtraining purpose inthe
various parts of the country. That is why the
exemption was granted. Due to various
reasons, we got information in 1987 That in
fact no progress had been made in this
direction and the stipulated conditions for a
hoc exemption granted by the Ministry of
Financne were not fultiled. Consequently
our D.L.R. informed dus in this regard and an
investigation was conducted in the matter.

After that in 1990 a show cause notice
was served astowhy an action should notbe
taken against them and later on these
machines were detained. The action is still
being taken by our Department. Recently a

hearing has already been held and another

hearing is due on the 27th of this month.

SHRI SANTOSH KUMAR GANGWAR:
Mr. Speaker, Sir, iIwould notliketo gointothe
details of the reply given. You yourselt are
well aware of the reality, | would only like to
know the reasons as to why we could not be
able to finalise the process of investigation
after a total period of 5 years i.e. from 1987
to 1992; particularly when the primary

S
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condition was not even fulfilled. At that time
it was stipulatedthat if the condition imposed
would natbe complled with, the action would
be taken against the defaulters. Thea why no

, action has been taken as yet. Secondly |

“would like to know whether there is some

((}pressure which is forcing the Gowt, for not
taking any action? | would like to know in a
Clearut way fromthe hon. Minister aboutthe
specify period in which the action would be
taken against the defaulters andthe recovery
of he amount which has been waived of.

SHRI RAMESHWAR THAKUR: Sir, |
would like to assurethe hon. Memberthat no
relaxation has been given in this regard.

(Interruptions)

« .SHRIDAU DAYAL JOSHI: Why hasthe
.department not taken any action for five
year.(Interruptions)

SHRIRAMESHWAR THAKUR: | would
like to submit that we got the information in
March, 1990 and D.I.R. initiated the action
We served notice to five parties during the
middle of 1991. Many of them haring a few
could not be present on the required dates.
In the meatiure a case was filed in Madras
High Court and the High Court had given a
Judgement that the machines could be
commercially utilised for the time being and
imposed a condition that whatever amount
would be earned as income, it would have to

‘be deposited either In the court or in any of
the nationalised bank and it could not be
spent. in the man time, as | have submitted,

. we took our legal action of adjudication, But
unless we oollect all the details and the
witnesses, we can not proceed furtherin the
case and it took time because the machines
are installed at different places inthe county.
14 machines are in Madras, 12 machines are
in Bolaramin Andhra-Pradesh, 12 machines
in Bulandshehar, U.P. 12 machines in Bagru
in Rajasthan. So we had to issue notices
about 22 times to various parties at various
Blaces.

N We are trying our bet to finalise the
adjudication process as soon as possible
and the next date has been fixed on 27
August. (Interruptions)
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SHRISANTOSH KUMAR GANGWAR:
Mr. Speaker, Sir, it Is not so. It was clearly
mentionedin the agreement which was made
on 30 March, 87 that is case of failure, he
action would have to be taken within 15
days.(Interruptions)

[English)

SHRISARAT CHANDRAPATTNAYAK:
May | know from the hon. Minister through
you the number of fodder machines working
in cooperative sector and private sector in
the country?

SHRI RAMESHWAR THAKUR: So far
as our Ministry Is concerned, we can give the
information In relation to the macnines on
which exemptions have been granted by the
Revenue Department. Inregardtothe general
question that how many machines are
working throughout the country under
cooperatives, It Is a subject-matter not related
to our Ministry. If a separate notice is given,
possibly we may be in a position to obtainthe
information from the concerned Ministries

Tike Agriculture and Commerce and may be
also Cooperatives. Then only, this answer
could be given.

[ Transiation)

SHRI ANNA JOSHI: Mr. Speaker, Sir,
which company supplied the above
mentioned machines? Is any realtive of any
Union Minister related that company?
Secondly, if the machines are not operating
or out of order that what is the reason for
appointing the Evaluation Committee? #t
would be better it acommittee is appointed
to fix the responsibility for the fraud of Rs.
698 cross. Will the hon. Minister give a
thought on it?

SHRI RAMESHWAR THAKUR: As tar
as the first part of the supplementry Is
concerned | would like to submit that the
import license had been issued through a
Bombay based company name Sanjivani
fodder Private Limited and as | have aiready
told that with the import of machines, it was
stipulated that the machines would be
donated to the Bharat Krishak Samaj. But
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later on, we got the information that the
provision of funds for importing these
machines was made through borrowings
from various financial Institutions including
Rs. 38 lakhs from Andhra Pradesh
Development Corporation and Rs. 90 lakhs
from State Industrial Investment Corporation
and Rs. 90 lakhs from State Indusriyal
investment Corporation, U.P. (Interruptions)

SHRIANNA JOSHI: Whoisthe supplier?
Has he any relative in the company..
(Interruptions)

SHRI RAMESHWAR THAKUR: The
Rajasthan State Industrial Development
Financial Corporation had advised a loan of
Rs. 71.90 lakh to this company. The bank
authorities say that the machines had been
hypothecated to the bank. As such these
belong to the bank and the bank willnot allow
themto be donatedto somebody. According
to my knowledge no Minister is involved in
the Sanjavani Company which imorted them.
Icantell him something more aftercollecting
further information in this regard.

SHRIDAUDAYAL JOSHI: Mr. Speaker,
Sir, is it afactthatthese machines had been
donated to the Presidnet of Bharat Krishak
Samajandthe present Minister of Agriculture.
Itis unfortunate that not he pretext of Madras
High Court verdict it is being said that these
machines were meant for commercial
purposes. But He himself says that these
machines are not effective None of the
machines is operating and cannot produce
fodder. Then now the Govemment will utilise
them for commercial purposes. Please give
reply to these questions.

SHRIRAMESHWAR THAKUR: ltis not
correct that the machines are not working at
all.(Interruptions) It is a fact and the
information we received..(/nterruptions)

SHRIRAY/EER SINGH: The Agriculture
Ministershould say whetherthese machines
have produced fodder or not(/nterruptions)

SHRI DAU DAYAL JOSHI: In the reply
given by the hon. Minister it has been written
that these machines are not
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SHR! RAMESHWAR THAKUR: Please
fisten first.

[English]

ltis giv%n in the answer that mostofthe '
above machines are reportedly not being
operated. Presently, they are being not
operated.

[ Translarion]b

In the begining some machines were
operated.(Interruptior:s)

SHRIDAUDAYALJOSHI: 12machines
have been sent to Rajasthan. 7 of them did
not produce fodder.(Interruptions)

SHRI RAMESHWAR THAKUR: We
have gotinformation from some other States
that some machines were working in the
begining. And the money earned from the
use of those machines was deposited. But
later the machines did not work due to
several reasons. The case was filed in 1he
High Court. Later aquestion was remised as
to who will operated these machines. The
proposal to display a its know how to Bharat
Krishak Samaj within 15 days could not
materialise because the tnk authorities
claimed that they had a hypothicated right
onthe machines the question of commercial -
use was also raised. The High Court did not
accept it. bank authorities have approached
the court to establis their right on the
machines. The case is under consideration
in the Madras High court.

SHRI! RAJVEER SINGH: Mr. Speaker,
Sir replies to questicn neither put up by
neither me nor Shri Gangawar or Shri Joshi
have come. He read out the entire reply.
Who magnums than affars of Sanjivanl
Private Limited? Whois the Managing director
and Chairman of this company? Is tha,
managing Director or the Chairman is the
son of a Minister or a person holding a high
office in Lok Sabha. As the hon. Minister said
thatthe machines areworking, does he have
any knowledge of it. This matterls related to
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the Ministry of Agriculture. It is the
responsibility of the Agriculture Ministry ofto
ensure whetherthe machines producefooder
or not. Why the Ministry of Finance Is taking
thelr responsibility? According to my
knowledge some machines were purchased
by Indian Veterinary Research Insatiate

:»Jocated in my constituency, but the packing

-

of those machines have not so far been
opened. No one has seen them. The hon.
Minister is saying that these machines
produce fodder. The Director of the Institute
was suspended on this ground but the hon.
Minister has since reinstated him and
promoted him to the rank of Deputy Director
General.

* AN. HON. MEMBER: Please say as to

who is responsible for such a big scandal?

SHRI RAMESHWAR THAKUR: The
hon. Member is right that itis the responsibility
ofthe Finance Ministryand | also understand
it. lalsoknow that the machines are operated
in Agriculture fields. | was saying as to how
the machines were imported. As per
information received from our Department
and the departments concerned some
machines were operated in the begining and
the amount so earned was deposited. | have
never said that all the machines were
operated, In my reply.

SHRI NITISH KUMAR: Mr. Speaker,
Sir, the hon Minister will ba charged for

“ breach of privilege. The hon. Minister should

say it he has full knowledge of it, otherwise
he will be charged for breach of privilege.

SHRIRAMESHWAR THAKUR: Neither
I will say a wrong thing nor subject myself to
acharge of breach of privilege. lamspeaking
the truth.

SHRI RAJVEER SINGH: He doesn't
know anything in this regard. Mr. Speaker,
Sir, It is a very impontant matter. Both the
Agriculture Ministry and Finance Ministry are

< involvedinit. Therefore, | would iike that you

should allow a half an hour discussion on it.
Heis unable to say the name of the managing

¥ Director and the Chiarman.

AN HON. MEMBER: And he is also
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unable to tell who his father is?

. SHRI RAJVEER SINGH: We will come
to know about his name from his father's
name.

SHRI RAMESHWAR THAKUR: | am
replying that question. We have received
some information in his regard. it could be
possible that the machines were not sent to
yourarea. We have received the information.

SHRIANNAJOSHI: The machines were
operated no where. None of the machines
was operated. Please say if any of the
machines was operated?

SHRI RAJVEER SINGH: Please say
where the machine .is being
operated(/nterruptions) -

RN

SHRI VINAY KATIYAR: | would like to
say that it is a serious matter, Theretore
there should be a discussion on it.

SHRI RAJVEER SINGH: Mr. Speaker,
Sir, please allow a Half an Hour discussion
on it.

MR. SPEAKER: You have put the
question. Let the hon. Minister reply it.

SHRIRAJVEER SINGH:Heis notgiving
reply. Reply to not a single question has
come so far.

PROF. RASA SINGH RAWAT: The
offenders should be &xposed.

SHRI RAMESHWAR THAKUR: | will
yive the information in reply to the related
question. .| am saying from what | have
gathered In this regard. The hon. Member
has rightly said that it was the responsibility
ofthe Finance Ministryto seethatthe purpose
for which these machines were Imported
and conditions laid at the time of adhoc
exemption were fulfilled. When we came to
know that the purposes were not being
fulfilled, we gave a notice and took action as
perthe adjudications,, details of which | have
given in the statement. At the same time |
have said that we'got the Information from
the Ministry of Agriculture that some machines
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were operated In the begining and eamings
fromt hem were deposited. | did not say that
all the mchbines are not working. Some ot
them are still working. 1 said that some
machines were operated in the begining and
Some amount was deposited. |shall place all
these detaills on the Table when a separate
notice will be given for this.:

[English), .
SHRIMATIMALINIBHATTACHARAYA:
From the answaer, it Is quite obvious that the
Government's experience with the fodder
machines has not been a happy one.,
Subsequentto this, there has been a turther
liberalisation ofimportof capftal goods. Taking
the cuefromtheir experience with the fodder
machines, 1 want to know whether the
Govermment have issued any guidelines or
whether they have prepared any modus
operandi for the impart of capital goods so
that the'experience of the fodder machines
«Is not repeated.

Sir, in this respect, | want to know
whether the‘Government, under the current
Export Impont Policy, Entry 25-G, page 1 0,
Is allowing import of second-hand machines
without licences forpackaging and packaging
material sector and whether this will not go
against the package materiats act, 1987, by

- turther reducing the production cost-of HDP
woven bags and thereby dabilitating the jute
industry.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): With regard to the
first question, this specific transaction was
given a specific exemption . Under the new
Import-Export Policy, now these machines
do not require a licence. But there is an
Impurity duty and that import duty is a
sufficlent deterrent on reckless import of this
type of machinery.

[Translati *n)

SHRi RAJVEER SINGH: Mr. Speaker,
Sir kindly alLoW a half hour discussion it.

MR. SPEAKER: The question of half
another Discussion will an the basis of your
notice
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SHRI RAJVEER SINGH: an giving a
notice. .

[Enghish)

SHRIMATI MALIN!
BHATTACHARAYA: What type of capital
goods are being imported? There shoukd be ‘1
some guldelines.(/nterruptions) Capital !
goods import cannot be done without proper
guideline. Why are you importing second-
hand machinery for packaging material?
You must answer this.

MR. SPEAKER: Malini ji, we are going
to the next question.

Bank accounts

452 SHRISYEZD SHAHABUDDIN: Will
the Ministerof FINANCE be pleasedto state:

(a) whether the nationalised banks do
not include the balance sheets of ail their
branches inthe country while preparing their
accounts;

(b) if so, the number of branches left out
by each bank in preparing their annual
account for 1991-92;

' () whiether such omission s due 1o the
tact hat many branches are not marinating
their accounts properly;

(d) it so, the reasons therefor; and

(e) e alty prescribed for the
mangen%m such branches under the
existing laws and regulations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)to (o). A Statement is laid on the
Table of the House.

STATEMENT

(a) to (e). Nationalised banks prepare

their annuai balance sheets and profit& loss "~

accounts in the prescribed format In
accordance with the provisions contained in
Section 29 of the banking Regulation act.
While preparing the balance sheet and the

L)
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profit & loss account banks are required to
incorporate information regarding accounts
in respect of all their branches and offices.
Reserve bank of India have reported that all
the 20 natitonlised banks have finalised their
accounts forthe year 1991-92 and the reports
of the statutry auditors thereon do notindicate
that any nationlised bank has excluded any
of its branches while preparing the annual
accounts. The Banking Regulation Act
provides tor imposition of fine and also
imprisonment of concerned officials of banks
incase abanking company does notprepare
its annual accounts as per the provisions of
the Act. :

SHRI SYED SHAHABUDDIN: Mr.
Speaker, Sir, | had asked a very straight
question and the reply of the hon. Minister is
not categorical. He has in fact used the
classical method of double negative and also
used not one but two curtains to hide the
truth. He reports what the Reserve Bank of
india has said andthe Reserve Bank of India
has said what the Auditors have reported
and what has been reported is concealed
behind the phrase, “Reports of the statutory
Auditor do not indicate that any nationalised
bank has excluded any of its branches while
preparing theannual accounts’. Mr. Speaker,
It does not say that all nationalised banks
have included all their branches while
preparing their annual accounts. That is
where the concealment lies.

| want a categorical reply from the Hon.
Minister. that all nationalised banks in
preparing their annual accounts for 1991-92
have in fact included all their branches.

[ Translation)

SHRI DALBIR SINGH: Mr. Speaker, Sir
itis wrongto say by the hon. Memberthatthe
information given is not correct and as far as
reports for the year 1991-92 are concerned
those have also been covered. Balance
sheets of the various nationalised banks are
prepared in accordance with the approved
formats where in the profit and loss accounts
are also incorporated. It is not true that
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something has been concealed as there is
nothing to hide. The annual accounts reports
of the nationalised Banks have also been
received.

[English]

SHRI SYED SHAHABUDDIN: sir, the
hon. Minister has not replied to my specific
-question 10 which he should have give a
categorical reply saying, ‘Yes', If that is so.
He has not done &. Therefore, | stifl feel that
something remains hidden behind his

statement.
4

Itis awell knownfactthat smallbranches
opened by nationalised banks, which are
dispersed all over the country, do not have
sufficient statf. Therefore, | know form my
personal knowledge that they are not in a
position to do at the end of the day what they
are requiredto dounderthe banking law, that
isdrawadailybalance and sign it Intact most
of those local branches are not doing so and
that is why discrepancy does arise while
preparing their annual accounts. They are
notin apositionto submittheir annuat account
of each branch to their parent banks
headquarter or regional office in time for
incorporation in the annual account of the
bank.

Theretfore, 1 would like to know whether
every nationalised bank has instituted an
inspection system to have a random check
for seeing whether each branch follows the
statutory practice as laiddown inthe banking
Act and whether in the course of these
inspections in the last 5 years, any omission
has come to the notice of the appropriate
authority.

[ Translation)

SHRI DALBIR SINGH: Sir, regarding
inter branch reconciliation | would like to
inform the hon. Member that our network is
very large and there are approximately 61,
000 branches in the country. | would like to
assure him that in the case of outstanding
recoveries of more than one crore rupees
every year, statutory body of auditors/CAS.
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[English} '
o .
SHRI SYED SHAHABUDDIN: Audftors
base themselves on the information supplied
to them. : .

[ Translation)

SHRI DALBIR SINGH: Please let my
reply be completed. | agree that there are so
many branches and it takes time in the
reconciliation of inter-branch transactions.
The reconciliation takes three to six months
time. This issue was raised in the Public
Accounts Committee and it was told in that
also that it takes much time and afterwards
the Assurance Committee of Rajya Sabha
also made a recommendationregarding that.
In this context, RBI has set up a group. | will
read out that to you, because we are also in
favour of speedy inter-branch reconciliation.

[English]

SHRI SYED SHAHABUDDIN: Mr.
Speaker, Sir, | seek your protection. | asked
a simple question. Has each bank instituted
and inspection system for checking whether
the banking practices are being followed by
all its branches? This is a simple question.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Mr. Speaker, Sir, the
answer to the first question of the hon.
Memberis ‘Yes ‘. All branches accounts are
taken into consideration when the Statutory

Auditors report onthe aftairs of thebank. Ido -

admit that in addition to the Statutory Audit
which is based on an audit of the total
number of branches, each bank has an
external auditor. The system of external
auditis suchthat allbranches with aggregate
advances of one crore rupees and above are
compulsory audited each year. As far as
branches are concerned that are having
aggregate advance of less than Rs. 1 crore,
25 per cent of them are audited on arandom
basis so that once in four year, all these
branches are audited by the external auditors.

SHRI RUPCHAND PAL: Sir, there are
two major problems withour nationlised
banks.
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, Firstly, there is heavy backlog of
reconciliation, both Inter-branch and Inter-
bank andsecondly, the real picture aboutthe
performance of the banks is not reflected in
the Balance Sheet, in spite of the new format
for Balance Sheet. There are certain grey
areas wherein, even after that income
recognition louse, the performance of the
banks is not reflected in the Balance Sheet
more so because of the backlog of
reconciliation. The balance Sheet gives only
adistricted picture or an exaggerated picture
of the performance of the banks. May | know
from the hon. Minister whether in the
backdrop of the latest developments in the
banking sector, the Government can think of
any modification and improvement in the
Balance Sheetformat so that there may not
anygrey area\where the banks hide theirreal
performance

SHRI MANMOHAN SINGH: Mr.
Speakaer, Sir,|do admitthatthere are problem
in the banking system and our effort with
regard to capital adequacy or with regaredto
classification of the porfit of the banks and

"~ income recognition norms is that, over a

period of three to four years, we move
forward to international practice. It takes
time. It will require alarge amount of infusion
of fresh funds into the banks. We will have to
review the arrangements for the provision of
bad and doubtful debts. So, this can come
about only over a period of time. It cannot be
done in a single day. But, our efforts are
towards that end.

SHRI MUMTAZ ANSARI: The format
which is being used by the banking concems
was fixed by the banking Regulation Act,
1949. That is not so much transparent. It is
very much clear from the receat security
scam also. So, | would like to know fromthe
hon. Ministerwhetherthere is any proposition
to amend that law to make the Balance
Sheetthe Final Accounts and profitand Loss
Accounts moretransparentsothatall creative
secret reserves are not shown in order to
under-estimate the Net Profit of the banking
concem. Is there any amendment being
proposed by the Government in this respect
or not?
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)
r

SHRI DALBIR SINGH: Sir, nationalised
banks prepare Annual Accounts and balance
Sheets as per the provisions laid down :in
saction 29 of the banking Regutation act,
1949. As far as this thing is concemed there
Is nothing like that in our accounts.
Representatives of GAG, Bankirig Division
and Deputy Govermor-of RBl-are assoclated
with the Standing advisory Committee on
Banks and Audit. They prepare the panel of
CA's.

Then we send this approved panel to
the RBI, which forwards it to the respective
State Banks incharge of monitoring averring.
{Interruptions)

[English]

SHRI MUMTAZ ANSARI: How would
you ensure secrecy?

[ Translation)

SHRIDALBIR SINGH: A far as secrecy
is concemed it is the responsibility of our
Banking System under Section 31 of the
banking Company Act, 1970, which cannot
be violated. in the matter of transactions
secrecy is definitely maintained. All over the
world in the making sector secrecy is
maintained.

SHRI RABI RAY: Mr. Speaker, Sir,
replies of S/ShriManmohan Singh and Dalbir
singh in resoponse to the question of Shri
Shahabuddin are before you. | think the
whole reply is quite unsatisfactory because
Shri Dalbir Singh has just made passing
referencetolt. Isthe hon. Ministeraware that
the passing referencetoit. Isthe hon. Minister
aware that the Parliamentary Committee on
Government Assurances has said that Rs.
two lakh thirty one thousandcrore is involved
in the banking reconciliation statement for
the year, 19917 What action has the
Government taken since the presentation of
this report?

Secondly, I seek a well throught reply of
the hon. Minister regarding the 554 and 915
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unaudited branches left out for the 1991-92
of Cananra Bank and Bank of Baroda
respectively, mentioned in their respective

balance sheets. Situations Is that all the .

banks follow approved format and get it
singed, which later on becomes audit report.
Parliamentary Assurances Committee has
pointéd out all these things. Therefore what
is'beéing done to improve the functioning of
banks. Between 100to 300 branches are not
audited for more than a year i.e. their Profit

-andioss statements do not reflect true picture.

| would like to know what action is being
taken by the Governemnt to reform the
banking system?

SHRI DALBIR SINGH: | agree with the
views of the hon. Member, but the contention
of PAC is to set up a Group to monitor all this
. Acommittee has been set up in this regard
and RBI is examining that how this can be
done.

Secondly, | agree with what althas been
stated about Canara Bank and Ban k of
Baroda and Staturorty audit is there to
scrutinise all this.(/nterruptions)

- SHRI RABIRAY: Mr. Speaker, Sir, how
is it that so many branches are unaliditd?

SHRI DALBIR SINGH: Please listen to
me. Both the Government and RB! are
seriously pondering over how to reduce the
time period of 3to 6 months requiredin inter-
branch reconciliation and in this“regard the
views of he Committee have also bgen
received. We have got a large network and
no effort is being made to hide anything. As
faras auditis concemed internal uditors are
there to audit all the branches and there is
nothing to hide. However, It is being
continuously pondered over how to reduce
this time period?

SHRI RABI RAY: Wt is the outcome
of contemplation and what action Is being
taken? | would like to know what is being
done regarding 2, 31, 000 crore rupee as
pointed out by the parliamentary Committee?
What action has been taken regarding the
amount pointed out by the parliamentary
Committee and the outcome thereof?
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SHRI DALBIR SINGH: The Committee
is examining it. lwould like to assure the hon.
Member that action will be taken as per the
report of the Committee.

[English)

SHRI RAM NAIK: | just shudder to think
what would have happened of this would
have been done by the Cooperative Banks
Most of us have some experience of the
Cooperative Banks. We are so meticulous
that every Branch does it properly and if it
does not, the Cooperative Departmentorthe
Reserve bank just pounces on thise banks.
Inthis case there Is a backlog of reconciliation
to the tune of Rs. 2, 31, 000 crore. Can the
Minister assure the House that in view of 1
huge amount of backlog of reconciliation,, he
would take steps on a warfooting and ensure
that all these difference are ealimated at
least by the end of December? Will the
Government made these efforts in this
mannertocompete itbythe end of December,
19927

[Transiation)

SHRI DALBIR SINGH: We can r.o: give
any depute date in the But we willtry to diced
this matter of the earliest.

[English]

SHRI NIRMAL KANTI CHATTERJEE:
Govememnttaxes are collected viathe banks.
Is there any guideline to indicate that within
s0 many days the taxed collected should be
given to the Govemment and how many
days are taken for transferring that amount
to the Governemnt?

SHRIDALBIR SINGH: | will find out and
give the information to the hon. Member.

SHRI NIRMAL KANTI CHATTERJEE:
Is the Finance Minister aware of this, that
plenty of funds remain In the banks and that
they play with them?

SHRIMANMOHAN SINGH: We need a
separate notice for this. We have that
information but not immediately here. We
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need a separate notice.

SHRIHANNAN MOLLAH: Inthe context
of the inquirers made by the Member and in
the context of the Irrelevant answers supplied
by the Minister, | want to know whether the
Govemmentis readyto putthe bank accounts
for the scrutiny of the GAG or the Public
Undertakings Committee.

MR. SPEAKER: One can say that it is
too big a question. Next question . Q. No.

(Interruptions)

MR. SPEAKER: | have goneto the next
question.

Expert of Diamonds and Jewellery

+

*453. SHRIMATI KRISHNENDRA

KAUR(DEEPA):

SHRI CHETAN
CHAUHAN:

P.S.

Wil the Minister of COMMERCE be
pleased to state:

(a) the value of diamonds and jewellery
exported from January to June, 1992; and

(b) the countries to which export of such
items is being made at present?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (PROF. P.J.
KURIEN): (a) The value of diamonds and
jewellery exported during Jan, to June '92
was '92 was Rs. 3881, 25 crores.

(b) Diamonds and jewellery are exported
mainly to USA, Belgium Japan, Hong Kong,
Thailand, UK, Germany UAE, Kuwait and
Singapore. .

SHRI CHETAN P.S. CHAUHAN: Sir,
the value of polished diamonds in 1989 was
7. 2 billion while the retail sales of diamond



29 Oral Answers

jewellery was 39.7 billion,. In fact, what is
happending is, the value of the poljsed
diamonds is less and the value of the polthed
diamonds is less andthe value of the jewellary
is much more. What are we doing to
encourage the diamonds manutfactures to
manufacture more jewellery?

PROF P.J. KURIEN: The mostimportant
problemis avaiiabilty of raw dimonds andthe
Government ‘has considered the question

tad streamlined the availability of raw

:nonds. The exporters themselves can
import and also there is the HDC which can
import raw dimonds and so the main thrust
is to ensure the availabllity of raw material
and the Government has simplified the
procedure. | can assure the hon. Member
that it any exporter has any genuine
complaint, we will lock into it.

SHRICHETANP.S. CHAUHAN: Japan
now accounts for 31 per cent of total world
retail sales of diamond jewellery . USA Is
accounting for 30 per cent, European region
makes up for 20 per cent. In view of four
Prime Minister’s visit to japan what
arangements are made, or was this mater
taken up to in creaser our export of diamond
Jewellery to japan and other countries?

PROF. P.J. KURIEN: Sir, we are
exponting dimands and jewellery not only to
Japan but also to all countres. The
Governemnt is paying attention to it and
trying to boost our exports. In fact, we have
fixed a target. In the case of diamond it is
more that 30 per cent this year and in the
case of jewellery it is more than 75 percent.
Such a target has been fixed. The
Governemnt is making all efforts.

With regardto the Prime Minister's visit,
| need a separate notice.

MR. SPEAKER: The Question Hour is
over.
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{E:glish)
Utllisation of Foreign Loans
+
*454. DR. SUDHIR RAY:
SHRI HARADHAN ROY:-

Wilithe Minister of FINANCE be pleased
to state:

(a) whether the Government have not
been abie to utilise fully the foreign aid+t got
from various extermnal sources;

(b) ifso, thetotalloan remaining unutilised
out of the total loan taken from various
sources during each of the last three years;

(c) whether the country has to pay
Interest even on the unutilised amount;

(d) if so, the details of interest amount
whichthe Government hadto pay onthe said
amount during the last three years; and

(e) the steps taken for full and timely
utilisation of foreign aid?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Most of the
external assistance istiedto specific projects
and the disbursements are therefore linked
to the projects implementation schedule.
The pace of actual implementation varies
from project to project However the loan
amount not utilised during a particular
financial year does not normally lapse and
would be carried forward for utilisation in
subsequent years.

(b) The total amount of loans remaining
unutilised out of the cumulative total of the
loans taken on Government Account at the
end of Financlal Years 1989-90, 1990-91
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and 1991-92 was Rs. 43029 crores, Rs.
50551 crores and Rs. 73045 crores
respectively.

(c) No, Sir.
(d) Does not arise.

(v) Government have taken anumberof
steps to accelerate the implementation of
externally aided projects and the utilisation
of axternal assistance. These include
simplification of procedures for release of
foreign exchange and tender evaluation,

passing on of 100% external assistance to’

States and advance releases on account of
externally aided projects. Monitoring of
externally aided projects has also been
intensified.

Funds for Combating Natural
Calamities
<+ .
*455. SHRI RATILAL VARMA:
SHRI MAHESH KONODIA:

Willthe Minister of FINANCE be pleased
to state:

(a) the pattern of raising funds for
combating natural calamities;

(b) the recommendations made by the
Ninth Finance Commission in this regard;

(c) whether, In view of the frequent
natural calamities, the Government propose
to increase the ' Margin Money Limit°,

(d) it so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) and (b).
The Ninth Finance Commission in its Second
Report, had recommended setting up of a
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Cal&@mi.y Relief Fund (CRF) for each State
for the period 1990-95 to which the Centre
and State would contribute Rs. 804 crores
annually in the ratio of 75:25 in quarterly
Iinstalments.

\

(c)to (e). Allocations to the Funds of the
State were made by the Commission by
taking the average of actual ceiling of
expenditure approved during the last ten
years ending in 1988-89. The amount so
allocatedtothe States include Margin Money,
Advance Plan Assistance, Special Central
Assistance and State’s own share of 25% in
flood relief. The States are expected to deal
with natural calamities and manage their
affairs without the need for any reference to
or authorisation from the Centre within the
amounts so provided.

The recommendations of the
Commission on financing relief expenditure
have already been accepted by the Centre
and are being implemented with effect from
1.4.1990. Therefore, the amounts allocated
tothe Funds ofthe States by the Commission
cannot be increased at this stage. However,
the terms of reference of the Tenth Finance
Commission include a review of
arrangemaents for calamity relief.

[ Translation}]

Emoluments of Employees of Public
Sector and Central Government

* 456. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of FINANCE be pleased to
state:

(a) whether the expert committée
constitutedto study and examinethe structure
of emoluments of the employees of the
public sector and the Central Government
has submitted its report;

(b) if so, the main recommendations of
the committee; and
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(c) the action being taken by the
Government on these recommendatiors?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) to (c). The
Expert Committee constituted by the
Government underthe Chairmanship of Shri
H.N. Ray, started functioning from 1st week
of May, 1992. The Committee has been
asked to submit a document covering, inter
alia, the trend of wage revision and disparity
in emoluments in the Central Govt. vis-vis
employees of Public Sector Enterprises. The
document is expected to be submitted wiihin
a period of four months.

[English)

Reglstration of Private Limited
Companics

* 457. SHRIVISWANATHAMKANITHI:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whetherthe Govemment proposeto
simplify the present rules and regulations for
the registration of and submission of
documents by Private Limited Companies;

(b) it so, the datails thereof; and

(c) the time by which it is likely to be
implemented?

THE MINISTER OF LAW, JUSTICE
ANDCOMPANY AFFAIRS (SHRIK. VIJAYA
BHASKARA REDDY): (a)to (c). Proposals
to simplify the present rules and regulations
for the registration of and submission of
documents Ly private limited companies are
under consideration. )

Revamping of JCI

*458. SHRIANIL BASU: Wilithe Minister
of TEXTILES be pleased to state:

(a) whether the Government have any
proposal to revamp the tunctioning of the

SRAVANA 16, 1914 (SAKA)

Written Answers 34
Jute Corporation of India; and

(b) if so, the details thereof?

THE MINISTCR OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) Does not arise.

[Translation)
Delhl Transport Corporation
SHRI SATYA DEO SINGH:

ACHARAYA VISHWANATH
DAS SHASTRI:

“459.

Will the Minister of SURFACE
TRANSPORT be pleased to refer to the
reply given to Unstarred Question No. 3888
on March 20, 1992 and state:

(a) whetherthe Govemment have taken
any decision regarding conversion of the
Delhi Transport Corporation into a Public
Limited Company; and

(b) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR! JAGDISH TYTLER): (a) and (b).
Govemment arefinalising an inter-connected
package forthe rehabilitation of DTC In order
to ensure its long term viability, The
conversion of Delhi Transport Corporation
into a Company is one of the options that will
be taken up for consideration.

[English}
Trade Relations with Israel
SHRI RAM KAPSE:

SHRI SHRAVAN KUMAR
PATEL:

*460.

Will the Minister of COMMERCE be
pleased to state:
(a) whether any trade relations have
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been established with Israel during the year
1991 or are proposed 1o be established
during the current year;

(b) it so, the detalls thereof;

(c) whether areas of joint ventures
between the two countries have aiso been
identified during the above period;

(d) if so. the details thereof; and
(e) the decisions taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (PROF. P.J.
KURIEN): (a) and (b). No trade relations
were established during the year 1991, but
the proposal is under consideration.

(c)to (e). AnlsraeliEconomic delegation
led by the Director General of Isreal Export
Institute visited Indjgin March, 1992 and met
industry associatiossy¢ x.rimghe discussions
withthe industry assoc.ations, scope for joint
ventures was discussed In general terms
and no specific project had been Identified.

Compensation to Famlilies of Bank
Employees

*461. SHRIMATIMAHENDRA KUMARI:
Will the Minister of FINANCE be pleased to
state:

(a) the number of employees of State
Bank of India who lost their lives in bank
dacoities in Rajasthan, Uttar Pradesh and
Andhra Pradesh during the last six months;

(b) whether any compensatlon has been
paid to the families of these employees;

(c) It so, the details thereof; and
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(d) the number of cases for

compensation pending at present and the
reasons for the delay in finalising them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) State Bank of India and the
Reserve Bank of India have reported that no
employee of State Bank of indla has lost hie.
lite while resisting bank dacolties/robbaries
in Rajasthan, Uttar Pradesh and Andfra
Pradesh during the last six months.

(b) to (d). Do not arise.
Iindian Jute

*462. DR. ASIM BALA: Will the Minister
of TEXTILES be pleased to state:

(a) whether the. Government have
chalked out any programmas. ta attain 1ISO
9000 standards for Indian Jute, and

(b) if so, the detaiis thereot?

THE MINISTER OF STATE QF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). The Bureau of Indian
Standard has launched a Quality Systems
Certification Scheme in September, 1991 for
certification of Quality Management Systems
in accordance with the provisions of ISO-
9000/1S 14000 series of standards. The
scheme Is open for all sectors of industry
including the jute industry.

Production and Export of Flowers

*463. SHRIMATIBASAVARAJESWARI:
Willthe Minister of COMMERCE be pleased
to state: '

(a) the steps taken or proposed to be
taken by the Govemment in increase its
share inthe growing globalfloriculture market;
and
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(b) the State: identified for organised
flower production?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (PROF. P.J.
KURIEN): (d) The steps taken or proposed
to be taken include:-

()] Encourage setting up of export
oriented units;

(i) infrastructural support (such as cold
storage facilities at the airports and
assist purchase of refrigerated
vans),

(i) Simplified procedure for import of
planting material and for export of
floriculture products; and

(iv) market development, etc.

(b) A Group set up by Government has
identified Andhra, Karnataka, Kerala,
Maharashtra and North Eastern States for
intensive floricultural development.

Cess on Beddl Production

*464. DR. VASANT PAWAR: Will the
Minister of FINANCE be pleased to state:
¢

(a) the total amoun%ollected by way bt -
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excise duty andcess on beedies during April,
1, 1991 to March 31, 1992, State-wise and
region-wise;

(b) whether the amount collected by
way of cess on Biries is being used for the
Beedi workers welfare;

(c) it so, the amount spent during the
above period thereon; and

(d)the steps taken/proposedtobetaken
to provide more facilities for welfare of biris
workers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) The total
amounts of excise duty and cess collected
onbeediduring 1st April, 1991to 31st March,
1992 are provisionally placed at Rs. 188
crores and Rs. 12 crores respectively. The
details of statewise collection of central excise
dutty and cess worked out onthe basis of the
jurisdiction of Central Excise Collectorates
are given in the attached statemgnt.

(b) Yes, Sir.

(c) The amount spent during the above
period 1st April, 1991 to 31st March, 1992 is
Rs. 7.75 crores.

(d) Group Insurance Scheme has been
introduced with effect from 1st April, 1992.
No other proposal or scheme Is under
consideration.
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Widening of NH.5

*465. SHRI K.P. SINGH DEO:
SHRI V. SOBHANA-
DREESWARA RAO:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the progress made sofarin widening
the Cuttack-Bhubaneswar and Vijayawada-
Guntur sections of National Highway No S
into four lanes;

(b)thefunds earmarked forthe projects;
and

(c) the time by which the work is likety to
be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a)to (c). Four-
laning of Cuttack-Bhubaneswar section is to
be taken up with World Bank assistance
under the Second National Highway Loan
which has already been signed.
Prequalification of contractors is in progress
in consultation with the Bank, after which
bidding for the project will start. Meanwhile,
the projecthas been approved in principle for
Rs. 126.74 crores.

Four-laning of Vjayawada-Guntur
section will depend on inter-se priority of
various projects on all-India basis and
availability of funds for four-laning during 8th
Plan. Due to constraint of funds, itis too early
to say whenthis four-laning willbe sanctioned.

Export of Woolen Carpets

*466. SHRI BALRAJ PASSI:

DR.RAMESHCHAND TOMAR:

Willthe Ministerof TEXTILESbepleased
g state:

(a) the details of the foreign exchange
earnings from the export of hand-knitizcc
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woollen carpets during 1991-92 and 1992-
93 so far; and

(b) the steps taken or proposed to be
taken to boost their exporn?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The details of foreign
exchange earned from the export of hand-
knotted woollen carpets during 1991-92 and
1992-93 (April~June, 92) are as under:-

Year Foreign Exchange
earned in Rupees
crores
(Provisional)

1991-92 628.58

1992-93 148.60

(April-June)

(b) A number of steps have been taken
to boost the export of hand knotted woollen
carpets. Some of these are: provision of duty
draw-back, facility forimport of carpets grade
wool, support to Carpet Export Promotion
Council for external publicity including
participation in foreign fairs. Triple weightage
is given to net foreign exchange earnings
trom the export of carpet for the purpose of
recognition as an expont house/rading house.

Handloom Projects
*467. PROF. RITA VERMA:

SHRIMATI DIPIKA H.
TOPIWALA:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Government have
selected some States forthe developmentof
handloom projects under the International
Fund for Agriculture Development
Programme; .

(b) if so, the details of the handloom



45 Written Answers

projects sanctioned under the programme
during 1991-92 , State-wise;

(c) the amount provided to each State
during 1991-92 and proposed for 1992-93;
and

(d) the number of weavers benefited
therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) A Rural
Handlooms Development Project for the
States of Andhra Pradesh, Kerala, Madhya
Pradesh, Orissa and Rajasthan was posed
for assistance in 1987 to the International
Fund for Agricultural Development, but was
not included in their lending programme.

(b) to (d). Does not arise.

L
Linking of National Highway No. 31
with 34

*468. SHRI SUBRATA MUKHERJEE:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whetherthe Government propose to
connect NationalHighway No.34 fromPurnia
to National Highway No. 31 at Gajol via
Kumedpur and Harischandrapur by a link
road; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a) and (b). The
State Government of Bihar had forwarded
certain proposals for declaration of new
National Highways in the 8th Five Year Plan,
which includes inter-alia the link road from
Kora (on N.H. No. 31 in Bihar) to
Harischandrapur (in West Bengal) and not
from Purnea (on N.H. 31 in Bihar) to Gajol
(on N.H. 34 in West Bengal) referred to by

SRAVANA 16, 1914 (SAKA)

Written Answers 46

the Hon'ble Member. However, since a total
of 135 proposals aggregating to
approximately 37,566 Kms. have been
received fromvarious States including Bihar
for declaration of new National Highways,
and there Is pauclty of funds, It Is too earty to
indicate any decision about new National
Highways during 8th Plan including the road
In question. The road in question is presently
forming a part of State Road network, and
consequentlythe State Governments of Bihar
and West Bengal are concerned with its
construction/development etc.

[ Translation)

Review of Budgetary Position

*469. SHRI UPENDRA NATH
VERMA:

DR. MAHADEEPAK SINGH
SHAKYA:

Willthe Ministerof FINANCE be pleased
to state:

(a) whether any quarterly review of the
overall budgetary position has been made or
Is proposed to be made during the current
financial year in view of the Government'’s
decision to control expenditure;

(b) if so, the details of the achievements
made towards the budgeted expenditure
and collection of revenue; and

(c) if not, the corrective steps taken by
the Government to control expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) Yes, Sir.

(b) and (c). According to the available
information at the end of the first quarter
receipts from principal taxes were buoyant
while expenditure by and large remained
within proportionate levels in most sectors.
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Outflow of NRI Deposits

*470. SHRI

AJOY MUKHO-
PADHAYA:

SHRIPANDURANG PUNDLIK
FUNDKAR:

Fe

Wilithe Ministerof FINANCE be pleased
to state:

(a) the details of the outfiow of foreign
exchange deposits made by the Non-
Resident Indians during 1991-92 and first
two months of 1992-93, monthwise;

(b) whetherthe outflow of deposits made
by the Non-Resident Indian continues
unabated;

(c) if so, the reasons therefor; and

(d) The steps taken or proposed to be
taken bythe Governmentto check the outflow
+of NRI deposits?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Outflow of
foreign exchange from FCNRA during 1991-
92 amounted to $ 1627 million. The outflow
of foreign exchange from FCNRA during
April, May 1992 was US $ 188 millionand US
$ 76 million respectively.

(b) to (d). 1t is not oossible to attributa
precise reasons for the continued outflow of
NRI deposits during the first two months of
1992-93. Howaever it Is relevant to note that
the di¥!crential being paid above the LIBOR
-ate for FC NR deposits has been narrowed
comparec o the position last year. This is
Lizzuz2FCNR deposits are arelatively high
cost type of borrowing and with the
improvement in our foreign exchange
resa @s position we can affordto reduce the
ditferential to a more reasonable level. The

- -
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Government continuously monitors the
position, and takes suitable steps from time
to time to ensure that incentives for NRI
investments In Bank deposits are sultably
maintained keeping In mind the Balance of
Payments position.

Foreign Currency Accounts Scandal

4691. SHRI GURUDAS KAMAT: Wil
the Minister of FINANCE be pleasedto state:

(a) whether the Government have
sought help of the INTERPOL to securethe
details offoreign currency accounts scandal;
and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, Sir.

(b) Does not arise.
Seizure of Gold

4692. SHRISANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleased to
state:

(a) whether on January 23, 1990 about
63.5 kilograms of gold were seized by the
German authorities at the Frankfrut airport
onthe Air india Flight (Al-142) from Paris to
Delhi via Frankfurt;

(b)whetherany investigations hadbeen
made into the mysterious appearance of the
contaband;

(c) if so, the outcome thereof;

(d) in whose possession this precious
metal is at present; : nd

(e) how it is proposed to settle the
dispL.e about the claim to this gold and
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repatriate it to India and handover to the,
designated authority charged with the
custody thereof like the Reserve Bank of
India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) and (c). The investigations have not
revealed any cloes. However, from the
circumstances of the case and information
received it appears thatthe goldwas intended
to be clandestinely brought into India.

(d) and (e). It is reported that the gold is
presently in the possession of the German
Customs. Air India authorities at Frankfunt
have on the basis of authorisation given by
the Director General Revenue Intelligence
on behalf of the Government of India, filed
a claim betore the German Customs on
20.1.92 requesting for return of the gold to
the. Government of India. It is, however,
learnt that the French authorities have also
claimed the gold in question.

[ Transiation)
Opening of Branches by NABARD

4693. SHRI N.J. RATHAVA: Will the
Minister of FINANCE be pleased to state:

(a) the names of the places in each
State where branches of National Bank for
Agriculture and Rural Development are
Proposed to be opened during the current
financial year; and

] (b) the time ty whichthese benches are
likely to be opened at the selected places?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). National Bank for
Agriculture and Rural Development
(NABARD) has reportedthat ithasbranches
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Inthe shape of Regional Offices/Sub-Otfices
in all States. Besides, it has one man district
offices in 150 districts, During the current
financlalyear 1992-93, it has beententatively
proposed to ,open 57 more district offices,
the State-wise list of which is given in the
statement. Of the 57 proposed district offices,
18 offices have been opened by 30th June,
1992. Opening of the remaining offices is
subject to availability of the essential
infrastructure at the identified places.

STATEMENT
State District
Assam N.C. Hills
Sonitpur
Andhra Pradesh Karim Nagar
Medak
Nalgonda
Warangal
Bihar Muzzafarpur
Gujarat Kheda
Mehsana
Rajkot
Haryana Faridabad
Sirsa
Himachal Pradesh Solan
Jammu & Kashmir Rajouri
Karnataka Belgaum
Chickmagalur/
Kodagu
Kolar
Bidar
Kerala Idukki
Kollam
Malapuram
Waynad
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State District State District
Maharashtra Amravati Bulandshahar
L - Buldhana Jaunpuf
Dhule . Muzaffernagar
Nasik ’ Pratapgad
Raigad Tehri Garhwal
Sangli Rai Barelly
Ousmanabad
West Bengal Jalpaiguri
Madhya Pradesh Dewas Murshidabad
Rajnandgaon
Ratlam Export of Bidis
Sarguja
Vidsha 4694. SHRIGOVINDRAO NUKAM: Wil
the Minister of COMMERCE be pleased to
Orissa Mayurbhanj state:
Koraput
(a) whether bidis are being exported to
Punjab Ludhiana some of the Arab countries;
Rajasthan Banswara () if so, the details thereof; and
Dausa
Jhunjhunu (c) the steps being taken by the
Nagaur Government to make bidis popular in the
Sirchi foreign countries and to increase lts export?
Tamil Nadu Chengai Mar
Kanyakumari THE DEPUTY MINISTER IN THE
Madurai MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.
Uttrar Pradesh Aligarh
Almora (b) Details of export of bidis to West Asia
Basti during 1991-92 (provisional) are givenbelow:-
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(c) Steps taken by Tobacco Board for
promoting exports of bidis include displaying
various brands of bidis in international fairs
and exhibitions, exploring thrust markets
during visits of trade delegations, conducting
market surveys, and dissemination of trade
information amongst bidl exporters.
However, the overseas market for bidis is
constrained due to the fact that the demand
is mostly limitedto the Indian ethnic population
in the West Asian countries.

[English]

Recommendations of Twelfth Law
Commission

4695. SHRI RAM NARAIN BERWA:
Will the Minister of LAW. JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whetherthe Union Government have
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received a number of recommendations/
reports from the twelfth Law Commission;

(b) if so, the details thereof; and

(c) the action taken by the Government
thereon so far?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWALJJ): (a) and (b). The Twelfth Law
Commission submitted twelve reports to the
Government. The details of these reports
are given in the attached statement.

(c) Out of the twelve reports, five reports
were laid before both Houses of Parliament
and alsoforwardto the concerned Ministries/
Departments forimplementation. The Hindu
version of the remaining reports is under
preparation.
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61 Written Answers
Subsidy of Janata Cloth

4696. SHRI D.D. KHANORIA: Will the
Minister of TEXTILES be pleased to state:

(a) thé amount of subsidy provided to
the State Govemments for Janata cloth
during each of the last two years;

(b) the number of weavers and
cooperative societies benefited thereby;

(c) whetherthere is any Central or State
level agency to review their working; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRV OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Duringthe years 1990-91 and
1991-92 Government of India released Rs.
13,000.31 lakhs and Rs. 12, 582.00 lakhs
respectively to various State Governments
as subsidy for production of Janata cloth in
the handloom sector.

(b) The scheme is implemented by the

State Handloom Development Corporations
and the State Apex/Regional Handloom
Weavers Cooperative Societies. Currently

| there are 45 such implementing agencies
. operating in 19 States and one Union Territory
' inthe country. These implementing agencies
undertake production of Janatacloththrough
their member cooperative societies and

' individual weavers enrolled with them. Atthe
Current level of production, It is estimatedthe
that Janata Cloth Scheme could provide full

| time employment to about 9.6 lakh persons.

(c) Yes, Sir. The State Level Janata
Scheme Implementation Committees (SLIC)
Constitutedin each implementing State under
the Chairmanship of the Chief Secretary or

. Secretary in-charge of Handlooms are

'ésponsible for implementation of the
Scheme.

SRAVANA 16, 1914 (SAKA)

(d) The functions of the SLIC Include, (i)
Determination of the cloth variety/statewise,
quarterly and annual production and
distribution programme; (ii) Monitoring
performance of Public Distribution System
and other distribution of arrangements; (iii)
Monitoring of yarn supplies; (iv) Ensuring
timely payment of wages to weavers; (v)
Removal of any difficulties in the
implementation of the scheme; and (vi)
suggest improvements in the scheme

Under-Assessment of Excise and
Customs Cases

4697. SHRI MADAN LAL KHURANA:
Will the Minister of FINANCE be pleased to
state:

(a) whether due to under-assessment
of the excise and customs cases, revenue
amounting to hundreds of crores of rupees
hasbeenlostinthe pastas has been brought
out in the Comptroller and Auditor General
reports for 1989-90 (No4 of 1991) and for
1990-91 (No.4 of 1992);

(b) if so, the details therefor; and

(c) the steps taken by the Govemment
to check the under-assessment cases
henceforth?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). On a
scrutiny of assessments made by field
formations, Comptroilerand Auditor General
(C&AG) alleges short levy due to under
valuation, mis-classification, in-correctgrant
of exemptions, irregular grant of credit and
Irregular rebates and refunds etc.... Such
cases of shortlevey,containedinthe C&AG’s
Reports, are examined by the Ministry and
comments are sent to C 8AG, who in many
cases agree to drop certain draft audit paras
on the basis of comments supplied to them.
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inthese cases of alleged short levy notice for
recoveries are issued to the assesses and
amounts recovered on confirmation of
demand. In some cases, assesses go in for
litigation where recovery can be made only
after finalisation of the case. It is, therefore,
not correct to regard the cases of alleged
short levy as one of actual loss of revenue.

(c) The Government is quite vigilant
checking erros and irregularities in
assessment by field formations through
system of internal audit, inspections
conducted by senior officers and review of
the cases already adjudicated. To check
under-assessment, close scrutiny of the
documents is done including concurrent audit.
In cases where malafide is established on
the part of officers, suitable action is initiated
against them.

Ratio of Foreign Money to Indian
Economy

4698. SHRI MANIKRAO HODLYA
GAVIT: Will the Minister of FINANCE be
pleased to state:

AUGUST 7, 1992
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(a)whetherthe Government have magg
assessment of the ratio of foreign money in
the country’s economy in the form of deb,
aid, investment elc. during 1990-91 and
1991-92; and

(b) it so. the details thereo!?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRj
RAMESHWAR THAKURY): (a) and (b). The
management of the balance of payments
position by the Government requires that
the current deficit is financed by capital
inflows which include debt, aid and foreign-
investment. The current accountdeficit which
is mostly funoced by foreign capital flows is
generally expressed as a ratio to gross
domestic product and this ration is estimated
to be 2.8% in 1990-91 and 1.1% in 1991.
1992. The estimates of means of financing
such current account deficit, as complied by
the Reserve Bank of India, are currently
available for 1990-91. The details are as
follows:-

(S Million)

1990-91

(Quick estimates)

Current Account Deficit
Financed by:
Debt

(i) Net commercial borrowings

(ii) Net NRI deposits

(iii) Net IMF
Aid, net

Other Capital net (including
foreign investments estimated
at 112ml)

Reserves Use

7294

693

117

1214

1806

2186

1278
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{ Translation)

Development of Handicrafts in Uttar
Pradesh

4699. SHRIHARIKEWAL PRASAD: Will
the Minister of TEXTILES be pleased to
state:

(a) whetherthe Union Government have
received any proposal fromthe Government
of Uttar Pradesh regarding the development
of handicrafts in the state;

(b) # so, the details thereof;

(c) whether the said proposal has been
approved by the Government;

SRAVANA 16, 1914 (SAKA)
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(d) if so, when and if not, the reasons
therefor, and

(e) the time by which it is likely to be
approved?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes., Sir.

(b) to (d). A statement is attached.

(c) No fixed time limit has been framed
for sanction of the proposals receive from
the states. However, the proposals as and
when received are carefully examinedbythe
Oftice of the Development Commissioner
(Handicrafts) before decisions are taken on
merits.
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[English)

Bravery Reward in Banks

4700. SHRI SUSANTA
CHAKRABORTHY: Will the Minister of
FINANCE be pleased to state:

(a) whetherthe Govemment have made
any schemes/provisions for rewarding the
staff of banking institutions including regional
rural banks who resist robbers/dacoits/
terrorists from invading bank officers; and

(b) if so, the details thereof?

: THE MINISTER OF STATE IN T.HE
MINISTRY OF FINANCE (SHRI DALBIR

SINGH): (a) and (b). Government had
formulated a Scheme in June 1986 for
rewarding employees of Public Sector Banks
who resist robbers/dacoits. This scheme
was made applicable to staff of Regional
Rural Banks (RRBs)by the NationatBank for
Agricultural and Rural Development
(NABARD) vide their circular dated
22.6.1987. The guidelines for the Public
Sector Banks have since been reviewed by
Government and a fresh set of instructions
issued on 14.10.1991. is given in the
Statement below.

- [ o4
The extension of the revised guidelines
to RRBs, in a suitable manner, is under

.~ AUGUST 7, 1992

. consideration of NABARD in consunauon
“with the Govermment.
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STATEMENT

Copy of Ministry of Finance, Deparntment
of Economic Aftairs, (Banking Division) letter
No.22/14/91/Vig/D dated 14.10.1991
addressed to Chairman and Managing
Director of all Public Sector Banks.

Subject:- Guidelines" regarding
compensation to Bank employees who are
killed in robberiesfterrorists incidents.

The guidelines were issued by
Government to the public sector banks vide
d. o.letter N0.1/26/86/-Vig. dated 20th June,
1986 regarding the compensation and reward
which may be paid to the Bank employees
and members of Public resisting bank
robberies. The package of compensation/
reward in such cases has been reviewed in
consultation with Indian Banks ' Association
and it has been decided to modify the
guidelines The guidelines contained herein
will take immediate effect and apply to all
grades of employees.

€ In case of death of an employee as a
result of or during bank robbery and attacks
by terrorists on bank employees during as
well as after office hours in any part of the

~ country the family of the decreased will be

given compensation by the bank as follows:-

In case of death ot executive Scale IV onwards .- Rs. 5lacs
-do- - o dfice_rs Scale 1 to lll ...Rs. 3 Iac;s
do- S ._ o Clerical Staff ... Rs. 2 lacs
-&o- | Sub Staff .-Rs. 1lacs

-ii) The bank concerned will look after
then educatipon expenses of the children of
the deceased upto and inclusive of
graduation.

‘m)The bank will give immediate

" employment to one member of the tamily of
.the deceased in accordance with the

guidelines for compassionate appointments.
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In case none is able to immediately take up
the employment. the entitlement will be held
in abeyancae till one of the members of the
family become eligible for and is in a postion
to take up such appointment. However,
compassionate employment as officer may
be considered in special cases, with the
approval of Government subject to the
fultilling of educational qualifications laid down
for the post.

In case compassionate employment is
not taken up, the pay and allowances last
drawn by the deceased may be extended to
tamily of the deceased till one of the children
of the tamily of deceased reaches the age of
21 years ortillthe date on whichthe deceased
would have retired in normalcourse whichever
is earlier. Such payment of pay and
allowances will be available only it the
dependent is not gainfully employed
elsewhere.

v) The loans for housing etc. which
might have been availed of by the employee
may be transferred to the family member if

any compassionate employment is given, .

irrespeactive of his/her normal eligibility. If
compassionate employment is not sought

by the tamily the interest partof the loanmay -

be waived and only the principal amount may
be recoveredfromcompensation/other dues
payabile.

v) In respect of the persons other than
the bank employee who may get killed as a
consequence of or during robberies and/or
attack of terrorists, the bank will pay a
lumpsum compensation of Rs. 1 lac to the
family of the deceased.

vi)in case of bank employees and
custdmers/members of public who actively
resist bank robberies andterrorist attacks on
banks, the banks may consider acash reward
notexceeding Rs. 50,000/ In addition., bank
employees may be given an out of turn
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promotion, it they satisfy the minimum
conditions of eligibility prescribed for direct
recruits to the post but without reference to
the number of years of service rendered.
Employees not covered by the above
criterion, may be allowed three advance
increments in their existing grade on a
permanent bases.

vii) All expenses for treatment of
injury including hospitalistion of the victims
including bank employees, members of
public/members police forces etc. shall be
borne by the bank.

viii) The cash reward mentioned
in clause (vi) above, will be in addition to the
compensation, if any to which the persons
may be entitled to under the provisions of
various Acts/Rules governing him/her.

income Tax realisation from Salaried
Class

4701. SHRIPURNA CHANDRAMALIK:
Will the Minister of FINANCE be pleased to
state:

(a) the amount of income tax realised
during 1990-91 and 1991-92;

{b)the percentage of iﬁcometax realised
from salaried class tax-payers during each
of these years; and

(c) the percentage of pending court
cases regarding income tax which relate to
salaried class'tax-payers as on March 31,
19927

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The amount
of income tax realised during 1990-91 and
1991-92 is given below:-
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(Rupees in Crores)

1990-91

1991-92
=

5371

6739 (Provisional).

These figures represent the net
collection of income tax, not including
corporation tax, and after adjustment of
refunds.

(b) The percentage of income tax,
realised by way of deduction of tax at source
fromsalariedclass tax-payers, with reference
to the net collection of income tax during
1990-91 and 1991-92 is given below:-

1990-91

1991-92

24%

23% (Provisional)

(c) Statistics for court cases of income
tax are not maintainedfor different categories
of assesses, separately. Hence it would not
be possible to give this information.

Quallity of Marine Exports

4702. SHRI P.C. THOMAS: Will the
Minister of COMMERCE be pleased to
state:

(a) the steps being taken by the
Government to ensure the safety and quality
of sea foods which are exported to various
countries; and

(b) the steps prepared to be takenbythe
Government to further improve the quality of
seafoods inorderto maintain its imageinthe
Intemational markets?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Government’'s
involvementin ensuring the safety and quality
of seafoods being exported, isthrough Marine
Products Export DevelopmentAuthority and
Export Inspection Agency.

. The steps being taken in this direction,
inter-alia, include inspectionby ElAto subject
the material meant for export to quality tests

as well as undertaking Toxicological tests
stipulated by the importing countries in the
Cochin laboratory of MPEDA.

At the pre-processing stage, MPEDA
are undertaking the following steps:

- Regular monitoring of the quality of
raw material landed and its further
handling at various stages.

- Educating the personnel attached
to pre-processing plants, fishermen
and fish handlers on hygienic
handling and other quality aspects.

- Co-ordinating the various training
programmes forthetrade personnel
including sponsoring of candidates
for the 6 - months fish processing
technicians course run by
Integrated Fisheries Project,
Cochin.

- Extending financial assistance in
the form of subsidy to set up own
laboratories attachedto processing
plants to help them check/inspect
the quality of material at various
stages of processing.

- Meeting 50% of cost of TA/DA of
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the technologist sponsoredforsuch
training in overseas laboratories to
acquaint them with the latest

inspectionftest methodologies of

importing countries.

- To make the marine industry
responsible, the Government has
introduced the self certification
scheme for quality. Certain items
have been exempted from Pre-
shipment inspection by EIA

(b) The Government proposes to step
up further improvement in quality of exports
by taking up schemes to encourage highest
levels of quality control and Inspection by the
exporters and processing plants. Another
Toxicoiogical laboratory is being set up in
Veravalby MPEDA forthis purpose. Further,
instructions have also recently been issued
to the Seafood Industry, EIA etc. in the form
of an alert letter sent to them. EIA has also
been alerted to conduct more intensive tests
and surveillance. A mechanism has been
initiated to monitor the pre-process and
process stages to avoid filth and
decomposition by adopting strict quality
control measures.

RBI'S Guidelines for Treating Loans/
Advances as Bad Debt

4703. SHRIMOHAN RAWALE: Willthe
Minister of FINANCE be pleased to state:

(a)whetherthereis any guidelines issued
by the Reserve Bank of Indiafor the banking
industry andfinancial institutionsinregardto
treatment of amount of loans and advances
made to companies as bad debt and

(b) if so, the details thereof?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Reserve Bank of India
(RBI) have reported that they have issued

SRAVANA 16, 1914 (SAKA) .
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detailed guidelines to all public sector banks
on write off of bad debts/losses and
compromises with debtors/borrowers. RBI
have also issued certain instructions to
financial institutions regarding chargeability
of interest on debts classified as bad debts.

RBI's guidelines to banks identify the
issues to be taken into consideration before
any amount is written oft by the authorities.
These guidelines stipulate inter-alia, that the
authority which sanctions the advance in
question should not write off the-same. The
guidelines also provide that allpossible steps
should be taken for recovery of the dues
before deciding on write off/compromise. A
statement of bad debts/losses written off is
also required to be submittedto the Board of
Directors periodically.

Excise Duty on Plastic Shoes

4704. SHRIMATISAROJ DUBEY: Will
the Minister of FINANCE be pleasedto state:

(a) whether any concession is given in
the excise duty levied on the plastic shoes
manufactured in the less developed areas
by co-operative societies;

(b) if so, the details thereof; and

(c) the particulars of the societies to
which this concession has been given during
each of the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) and (b). There
Is no specific exemption for plastic shoes
manufactured in less developed areas by
co-operative societies. However, allfootwear
upto a value of Rs. 150 per pair when
manufactured in rural areas by specified
types of co-operative societies and other
Institutions is fully exempted from excise
duty vide Notification No. 88/88-CE dated
1.3.88 :
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(c) Statistical information regarding co-
operative societies manufacturing plastic
shoes is not being maintained. Time and
labour involved in the completion of the data
will not be commensurate with the resuits
likely to be achieved.

[English)

import of Consumer Goods by
Turkmenstan

4705. SHRIPARASARAMBHARDWAJ:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether Turkmenistan, a former
republic of the erstwhile USSR and now an
independent country, has shown keen
interestto purchase Indian consumergoods;

(b) if so, the details of the goods for
which the Turkmenistan has shown its
interest;

(c) whether any agreemeni has been
signed in this regard; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) The
Turkmenistan Govermnment has in prirciple
expressedkeen interestin purchase of Indian
goods.

(b) According to Foreign Trade Ministry
of Turkmenistan specific list of goods to be
purchased from India by them would be
ready by September/October, 1992.

(c) No, Sir.

(d) Does not arise.

" Strike by Transporters

4706. SHRI R. SURENDER REDDY:
Willthe Minister of SURFACE TRANSPORT

AUGUST 7, 1992
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be pleased to state:

(a) whetherthe All India Motor Transport
Congress officially announced suspension
of the strike but the strike continued in North
and Western States of the country;

(b) it so, in how many States this strike
continued,

(c) the action Government proposed to
take to meet the situation; and

(d) by what time final decision in this
regard willbe consideredby the transporters?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (d). All
India Motor Transport Congress called off
transporters ‘ strike with effect from the mid-
night of 7th July, 1992. As per information
available the strike continued inthe States of
Rajasthan and Maharashtra till 11th and
12th July respectively.

The State Governments had made
necessary arrangements for continued
operation of Public Distribution System and
no assistance was required fromthe Central
Government.

Ban on Import of Raw Silk

4707. SHR! ARJUN CHARAN SETHI:
Will the Minister of TEXTILES be pleasedto
state:

(a) whether any State Government has
requested to the Union Government to ban
the import of raw silk, and

(b) if so, the details thereof and the
reaction of the Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir. The Government
have received a request from the



Government of Kamataka for imposition of a
complete ban on import of sik;

(b) Under the new Export & Impont
Policy, the raw silk is includedin the restricted
list and can be imported only against a
licence or in accordance with a Public Notice
issued in this behall. Thus the Government
are already following a restrictive approach
with regard to imporn of silk.

Further, the Go.urnment has decided
that the balance quantity of 153.74 tonnes
of raw silk yet to be imported out of 200
tonnes, permitted in the context of outbreak
of pebrine disease. need not be imported.

[ Translation)

Loans given under SEEUY in Paurl and
Chamoli Districts:

4708. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
FINANCE be pleased to state:

(a) the total number of the employed
youth in the Pauri and Chamoli districts of
Uttar Pradesh who had applied for loans
under the Self Employment Scheme tfor
educated Unemployed Youth during 1990-
91 and 1991-92' and

(b) the number of youth who were
sanctioned loans under this scheme by
various nationalised banks during the above
period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The number of
applications received by the District Industries
Centres (DIC), applications recommended
by the DIC to the commercial banks and the
applications sanctioned by banks under the
scheme for providing Self Employment 10
the Educated Unemployed Youth (SEEUY)
during the years 1990-91 and 1991-92 inthe
Chamoli and Pauri districts of Uttar Pradesh
are set out below:-
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[English]

Production of Janata Cloth

4709. SHRI S.B. THORAT: Will the
Minister of TEXTILES be pleased to state:

(a) the production of Janata cloth by
handloom sector in Maharashtra and other
States during each of the last three years;

(b) whether the quota was adequate
enough to provido for substantial reliefto the
handloom weavers in Maharashtra;

(c)whetherthe Union Government have
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received any request from the Government
of Maharashtra to increase the allotment of
Janatacloth quotato the handloomweavers
of the State; and

(d) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Thetargets and achievement
made in the production of handioom Janata
cloth in the country and particularly in
Maharashtra during the past three years
were as under:-
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(b) Yes, Sir. .

(c) No. Sir.
(d) Does not arise.
U.T.L Brancl;es In West Bengal

4710. SHRI JITENDRA NATH DAS:
Will the Minister of FINANCE be pleased to
state:

(a) whether there is any proposal to
open branches of Unit Trust of India in West
Bengal;

(b) if so, the namas of the places where
these branches are proposed to be opened;
and

(c) if not, the reasons theretor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRt
RAMESHWAR THAKUR): (a) Yes, Sir..

(b) The Unit Trust of India proposes to
openbranch offices at Siliguriand Midnapore
in West Bengal over the next two years.

(c) Does not arise.
Tax evasion by Proprietary Firms

4711. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of FINANCE be
pleased to state:

. (a) whether alarge numberof proprietary
firms are having household ladies as
proprietors in the country;

(b) whether the business of most of
these firms is looked after by their husbands

and father-in-law;

(c) whether there are also cases of a
group of persons operating.more than one
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fm under the same name at dlﬂerent
premises;

(d) whether the above arrangements -
are a source of concealment of income and
evasion of taxes; and

(e)if so, the action proposed to be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (c). Some
such cases have come to notice but their
number is not large. The Income Tax Act
does not prohibit household ladies from
carrying onbusiness themselves orthorough
others. The law also does not prohibit a
group of persons to form different firms with
varying profit-sharing ratios, operating from
the same or different premises.

(d) and(e), The aforesaid arrangements
by themselves are not a source of

_concealment of income and evasion of tax-

except when such arrangements are sham.
As and when such cases come to notice,

' necessary action by way of enquiry, survey,

search or other investigations is taken up.
There are also provisions in Income-tax Act
for clubbing of incomes of spouse, minor
children etc., in cases of tax avoidance.

Salnlk Samachar

4712. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister-of DEFENCE be
pleased to state:

(a) 'whether the * Sainik Samachar
weekly published by his Ministry.in 13
Ianguages is trailing behind by six months;

(b) if so, the reasons therefor; and

(c) ttie action' being' taken by the
Government in this regard?
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THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c).. The various
language editions of Salnik Samachar are
running behind schedule on account of non-
fulfiiment of contractual obligation by the
printing presses which were awarded the
contracts. Efforts are afoot to engage new
printing presses with sufficient infrastructure
and capacity to adhere to the printing
schedules of all the language editions of
Sainik Samachar.

Export of Onion and Potato from
Northern States

4713. SHRI GOPI NATH GAJAPATHL:
Willthe Minister of COMMERCE be pleased
to state:

(a) whetherthere is a vast scope for the
export of onions and potatoes particularly
from the northern States;

(b) if so, the possibilities explored by the
Government in that direction;

(c) whether some northermn States have
also requested his Ministry in this regard;
and ’

(d) if so, the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) to (d). While
there is good scope for export of onions
including from northern States., exporting
onions from Maharashtra and Gujarat is
economically viable as transportation and
transit losses are less compared to northern
States. Further, production of onion in
northern States is not surplus and is mostly
consumed locally. The exportable surpluses
from northern States are exported to Nepal
and Bangladesh by land route.

The production of potato in northern
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States is sizeable. However, surpluses of
the export worthy quality are not available in
sufficient quantities and the incidence of
transportation is also high which acts as a
limiting factor for boosting export of potato
from northern States. National Agricultural
Cooperative Marketing Federation of India
Limited has, however, made a begining by
exporting onion to Mauritius.

Bridge over Yamuna River at Naini

4714. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the Government of Uttar
Pradesh has executed on April 28, 1992 a
supplementary National Highway Urban Link
Agreement in respect of National Highway
No.27 (Aliahabad-Rewa Section) as desired
by his Ministry and has thus completed allthe
formalities for the sanction of the proposed
bridge overriver Yamuna at Naini, Allahabad;
and

(b) if so, the time by which the
Government are likely to accord sanction to
the project?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and(b). The
Government of Uttar Pradesh has executed
the supplementary agreement for declaring
the proposed bridge across river Yamuna
and its approaches connecting to National
Highway No. 27 as a suitable Urban Link. As
the project is still at the appraisal stage, Itis
too early to indicate the time by which it is
likely to be sanctioned.

Difference in Duty for Import of Hard
and Soft Shell Aimonds

4715. SHRIVIJAY NAVAL PATIL: Will
the Minister of FINANCE be pleasedtostate:
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(a) whether there Is different in duty for
import of hard and soft shell almonds;

(b) it so, the reasons theretor; and

(c) the steps taken or proposed to be
taken by the Government In this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir.

{b) The rates of import duty on hard and
soft shell almonds have been prescribed
considering factors such as the difference In
quality and the difference in the international
prices.

(c) At present there Is no proposal to
alter the rates of duty on hard and soft shell
almonds..

Forelgn Exchange for Import of
Petroleum Products

4716. SHRI P.G. NARAYANAN: Will
the Minister of FINANCE be pleased to state:

(a) whetherthe Government proposeto
exclude some petroleum products from the
lost of essential import items for which foreign
exchange is released atthe official exchange
rate;

(b) if so, the details of these items; and
(c) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): {a)to (c). Foreign
exchange at officia’ exchange rate is available
forallthe essentialimports such as petroleum
and oil products, fertilizers, defence and life
saving drugs as was announced inthe Union
Budget 1992-93. Amongst the petroleum
and oil products foreign exchange at official
rate is being made available for imports of
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crude, kerosene and High Speed Diesel
considered as essential items. There is no
proposal to exclude any of these items from
the list of essential imports for which foreign
exchange Isreleased atthe official exchange
rate.

Foreign Exchange earmings fram
Export of Betal Leaves

4717. SHRISATYAGOPAL MISRA: Will
the Minister of COMMERCE be pleased to
state:

(a) the amount of foreign exchange
eamedfromthe export of betel leaves during
1991-92; and

(b) the amount likely to be earned during
the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). Total
exports of betel leaves during 1991-92 was
US $9,00,535. Based onthetrend of exports
of betel leaves, the export of betel leaves
during the current year would be (Source:
DGCI &S)

Commission to UTI Agents
4718.SHRIMATIGEETA MUKHERJEE:
Will the Minister of FINANCE be pleased to
state:
(a) whetheralarge numberof the agents
of Unit Trust of India are not receiving their
due Cormmission for a long time;

(b) i so, the reasons therefor;

(c) whether any remedial measures are
being takenby the Govemment in the matter,

(d) if so, the details thereof; and

(e) it not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (e).
According to the Unit Trust of India (UTI)
there has been some delay in 1991-92 in
payment of commission to its agents. This
was mainly due to an overwhelming response
‘rominvestors forsome of its recent schemes.
UTI had taken various steps to expedite the
segment of Commissiontoits agents. These
include increasing the number of Commission
to its agents. These include increasing the
numberofregistrars, improving the efficiency/
speed of processing applications through
the existing registrars more Intensive
monitoring of payment of Commission and
setting target dates for despatch of
Commission cheques.

Rubber Plantation In Kerala

4719. SHRITHAYILJOHNANJALOSE:
Willthe Minister of COMMERCE be pleased
to state: '

(a) the additional hectares of land
proposed to be brought under rubber
plantation in Kerala during the Eighth Five
Year Plan; and

(b) the names of new places in the state
which have been found suitable for rubber
plantation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
SALMAN KHURSHEED): (a) The additional
area of land proposed to be brought under
rubber plantation in Kerala during the Eighth
Five Year Plan is 22,500 hectares.

(b) All the hinterlands of Kerala upto an
elevation of 400 metres above mean sea
level are suitable for planting rubber. Among
the districts of Kerala, Palakkad, Malappuram,
Kannur, Kasargod, Trichur, Koil and
Thirunvananthapuram offer greater scope
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for bringing additional area under rubber
than other districts.

Export of Garment and Woollen ltems

4720. SHRI SUBASH CHANDRA
NAYAK: Will the Minister of TEXTILES be
pleased to state.

(a) whether there has been a fall in the
exports ingarments and woollen sectorduring
thelastthree years, as per the targettixedfor
these sectors;

(b) it so, the reasons therefor; and

(c) the export target fixed for the Eighth
Plan, sector-wise? ‘

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). Exports of garments
surpassed the targets during 1989-90 and
1990-91. There was a slight shorttall against
targetin 1991-92 due to necessary trends in
majorimponing countries. However,garment
exports in 1991-92 registered an increase of
36.4% over the performance in 1990-91 of
Rs. 4639.64 crores.

Export of Woollen Textiles surpassed
the target in 1989-90. However, there were
slight shortfalls against targets in 1990-91
and 1991-92 mainly due to Gulf crisis and
developments in erstwhile USSR
respectively:

(c) For the first year of the Eighth Plan
i.e., 1992-93, US $2707 million and US $ 94
million have been fixed as targets forexpons
ot garments and Woollen Textiles

respectively.
A Allocation Under CRF to Rajasthan

4721. SHRIMATI VASUNDARA RAJE:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:
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(a) whether the Government of
Rajasthan had requested the Union
Govemment to make additional allocations
and also to increase the allocation to the
State under Central Road Fund during 1992-
93; and

(b) i so. the reaction of the Union
Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
Presumbly the Hon'ble Member is referring
to release of funds in accordance with
Revised Resolution augmenting the Central
Road Fund adopted by Parliament on
13.5.1988. Since actual augmentation of the
Fund in accordance with Resolution adopted
by the Parliament has not taken place sofar,
it has not been possible to release additional
funds to various States including Rajasthan
so far. Meanwhile tunds as due are being
released to the States as per old Resolution
governing the Central Road Fund.

[Translation)

Maintenance of National Highways in
Madhya Pradesh

4722. SHRI SHIVRAJ SINGH
CHAUHAN: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whetherthe Government of Madhya
Pradesh have sent any proposalto the Union
Government for the maintenance of the
NationalHighways passing throughthe State,
considering the average breadth of the roads
as 25 metre; and

(b) if so, the action taken by the Union
Government thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER)I: (a) Abstract

SRAVANA 16, 1914 (SAKA)

Written Answers- S8

particulars for annual maintenance and
repairs of all existing National Highways in
Madhya Pradesh have been received from
the State Government for the year 1992-93.
These particulars are for maintenance of
actual widths of the Nationa! Highways and
not for any average width.

(b) The abstract estimates are under
scrutiny and tinal decision will depend upon
the necessity of works and availability of
funds.

[English)

Study by Exim Bank to step up Trade
with East European Countries

4723. SHRIANKUSHRAO RAOSAHEB
TOPE: Will the Minister of FINANCE be
pleased to state:

(a)whether astudy has been conducted
bythe Export-import Bank of India to suggest
remedial; measures to step up trade with
East European countrias and newly formed
States of the former Soviet Union;

(b) it so, the details thereon; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) The study has, inter alia, suggested
the need to undertake country profile-cum-
market research studies identifying products
for trade and thrust areas for joint venture
collaborations, setting up of trade and
representative offices in East European
countries, giving importance to warehousing
in the promotion of trade, and making direct
investment in the East European countries.

(c) The study has not been sponsored
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by the Government. However, the
suggestions have been noted.

Natlonal Sericulture Project

4724. SHRIM.V. CHANDRASEKHARA
MURTHY: Will the Minister of TEXTILES be
pleased to state:

(a) whether any ditficulty, is being faced
inthe implementation of National Sericulture
project; and

(b)if so, the detailsthereot andthe steps
takento achieve bettercoordination amongst
different agencies involved in the
implementation of the project?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT) (a)and (b). The National Sericulture
Project with an outlay of Rs. 555 crores is
being implemented by the Central Silk Board
(CSB) and the State Governments of S
traditional States. The CSB is implementing
the projectin 20 districts of 12 non-traditional
States.

Inspite of the complexity of the project.
the progress of its implementation has, by
and large, been satisfactory. In order to
achieve better coordination among different
agencies involved in implementation of the
project, a National level Steering Committee
under the Chairmanship of Secretary
(Textiles) has been constituted to review/
monitor the entire project periodically.
Similarly, the traditional States have
constituted Steering Committees for effective
implementation of their respective
components. In pilot States, District level
monitoring Committees have been
constituted for the purpose.
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Rehabillitation Centres for War-Widows
in Sikkim

4725. SHRIMATI DIL KUMAR]
BHANDARI: Will the Minister of DEFENCE
be pleased to state:

(a) whether some rehabilitation centres
for the war-widows have been set up In
Sikkim;

(b) i so, the locations thereof, district-
wise;

(c) whether some amount has been
allocatedbythe Governmentto these centres
during the last three years;

(d) if so, the details thereof and the
details of the activities of these centres;

(e) whether some criteria has been laid
down to have a watch on the functioning of
these centers;

(f) if so, the details thereof; and

(9) it not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI

"SHARAD PAWAR): (a) No rehabilitation

centre for war widows has been set up in
Sikkim. '

(b) to (g). Do not arise.

Impaning of Training to Foreign
Airmen

4726. SHRIMANORANAJAN BHAKTA:
Will the Minister of DEFENCE be pleasedto
state:

(a) whether anytraining is being provided
to the airmen of various foreign countries;

(b) if so, the names of such foreign
countries; and

(c) the conditions on which such training
is being provided?
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THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c). Yes, Sir. A
statement showing such countries is given
belows:- The training courses, offered to
friendly foreign countries, are conducted
under the following schemes:-

(1) Indian technical and Economic
Corporation Programme.

(i) Self-financing scheme.

STATEMENT

Countries Whose Trainees are
Undergoing Training in the Various IAF
Training Establishment

-h

. Bangladesh
2. Botswana
3. Ghana

4. Kenya

5. Mauritius
6. Nepal

7. Sri Lanka

8. Zambia

Gratuity Due to Mill Workers

4727. SHRIRAM NAIK: Wiiithe Minister
of TEXTILE be pleased to state:

(a) whether the Government are aware
that a large amount of gratuity of workers
pertaining to the period prior to take over of
mills by the National Textile Corporation has
not been paid so far; and
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(b) if so, the action taken/proposedto be
taken to ensure speedy disbursement of
such dues to the workers?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). As perthe Provisions
of the Textile Undertakings (Taking Over of
Management) Act, 1983 by which the 13
textile undertakings of Bombay were taken
overbythe CentralGovernmentin 1983, any
liability incurred by a textile company priorto
date of take overshallbe enforceable against
the erstwhile owners and not against the
Central Government or National Textile
Corporation. Hence, Central Govemment/
National Textile Corporation is not liable to
pay gratuity ‘to workers of these mills
pertaining to Pre-takeover period.

Twentieth Century Foods Limited

4728. SHRIJASWANT SINGH: Willthe
Minister of FINANCE be pleased to state:

(a) whether the Government have
received any complaints regarding alleged
fraud involving Twentieth Century Foods
Limitedthattook placeinthe Indian Overseas
Bank, Madras and Singapore;

(b) if so, the details thereof;

(c) whetherthe Government have taken
any action in this regard;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR

SINGH): (a) and (b). Yes, Sir. Central Bureau
of Investigation (CB{) has reported that two
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former Chairmen and certain officials of
Indian Overseas Bank granted various credit
tacilities to M/s Twentieth Century Food Ltd.
Singapore during the years 1979-84 by
exceeding their discretionary powers and
abusing their official position.

(c) to (e). A regular case has been
registered by CBIl under the relevant
provisions of IPC and Prevention of
Corruption Act. ‘

[ Translation)

Foreign Exchange Spent on Visits
Abroad

4729. SHRIVILASRAO NAGNATHRAO
GUNDEWAR: Willthe Minister of FINANCE
be pleased to state:

(a) the number of Indian who visited
foreign countries during each of the last two
years; '

(b) the amount of foreign exchange
released to them, year-wise; .

(c) whetherthe Government propose to
restrict the release of foreign éxchange for
visits abroad as a measure to check outflow
of foreign exchange; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN. THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b).
Reserve Bank of India have authorised
release of foreign exchange amounting to
Rs. 1, 093 crores and Rs. 1,373 crores in
favour of 2,95,653 and 2,78,857 Indians
who visited foreign countries during 1990-91
and 1991-92 respectively. This is, however,
exclusive of persons who travelled abroad
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under Blanket CAFEX, BAFEX permits etc.
as no such data is complied.  __

(c) There is no proposal under the
consideration of the Government to restrict
the release of foreign exchange for visits
abroad.

®

(d) In view of (c) above, the question

does not arise. .

[English]

New Cotton Mills Under
NCDCs IV Plan

4730. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of TEXTILES be
pleased to state:

(a) whetherthe Union Government have
received any proposal fromthe Government
of Karnataka for the establishment of new
cotton mills under N.C.D.Cs IV Plan;

(b) if so, the details thereof;

(c) the financial assistance sought for
each cotton mill;

(d) the proposed prbduction in each of
these mills; and

(e) the time by which these mills are

likely to be cleared and given assistance?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR!I ASHOK
GEHLOT): (a) Yes, Sir.

~ (b) Details are as under:

(i) Sanjay Co-operative Spinning Mills
Ltd, Hubli, Dharwar District.
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(i) SriMahaveer Co-operative spinning
. Mills Ltd;

Bedkihal, Chikkodi, Belgaum
District.

(i)  Sri Siddeshwara Co-operative
Spinning Mills Ltd.,
Chikkodi, Belgaum District.

(c) to (e). The details project reports to
be worked out by State Government is yetto
be received by N.C.DC. it may notbe possible
to indicate the time frame for the completion
of these projects.

[ Transiation]

World Bank Recommendations for
Improvements in Projects

4731. SHRI GAYA KORI: Wil the
Minister of FINANCE be pleased to state:

(a) whetherthe World Bank have made
recommendations for making improvements
in some projects;

(b) if so, the names of such projects;

(c) the base and the draft of the
recommendations made; and

(d) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (d). All
ongoing projects being implemented with
World Bank assistance are reviewed
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periodically by visiting World Bank Missions
who make specific recommendations for
improving performance or implementation
where necessary. Such recommendations
are reviewed and acted on as considered
suitable.

Closed Textile Mills of
Madhya Pradesh

4732.SHRISATYANARAYANJATIYA:
Will the Minister of TEXTILES be pleasedto
state:

(a) the names of closed textile mills of
Madhya Pradesh whose cases are pending
with the Board for Industrial and Financial
Reconstruction andthe chances of revival of
each of such mills;

(b) the dates of closure/the period of
closure of each of the closed units and the
number of labourers affected thereby;

(c) the steps taken for providing relief to
the labourers and for their rehabilitation;

(d) whetherthe UnionGovernment have
made any package scheme for these mills;
and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! ASHOK
GEHLOT): (a)and (b). A statement is
attached. As the cases are pending with
Board for Industrial and Financial
Reconstruction (BIFR)/ Appellate Authority
for Industrial and Financial Reconstruction
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(AAIFR) it is not possible to comment on Reconstruction (BIFR)to evolve and manage

chancces of revival. rehabilitation package for revival of a mill.

. Textile Workers ‘ Rehabilitation Fund Scheme

(TWRFS) has been set up to provide interim

(c) to (e). Govt. has set up a Nodal relief to the workers rendered jobless due to
Agency/Board for Industrial and Financial permanent/partial closure of mill.
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Income Tax Ralds on Premises of IAS
Officers

4733. SHRI SUTYA PAL SINGH
YADAV: Will the Minister of FINANCE be
pleased to state:

(a) whether raids were conducted by the
iIncome Tax Department on the premises of
I.LA.S. ofticers during the last two years;

(b) if so, the details thereof;

{c)the details of the unaccounted money,
assets and incriminating documents
detected/seized during these raids
particularly from |.AS. officers of Uttar
Pradesh cadre; and

(d) the action taken so far against those
officers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a)to (d). Onthe
basis of information received regarding
fictitious deposits totaling Rs. 64.5 lakhs in
different branches of Karnataka Bank Ltd.
the premises of the Development Officer of
the bank, Shri Raja Ram Khandige, who had
introduced allthese depositors, was searched
by the income Tax Department on 22.6.90.
In his statement recorded in course of the
search, Shri Khandige stated that funds tor
these depositls were provided by Shri
Khandige statedthat funds forthese deposits
. were provided by ShriJ. Alexander,an.LA.S.
- officer of the Karnataka cadre. The
" information was communicated to the Lok
* Ayukta, whereupon the premises of Shri
Alexander were searched by the Lok Ayukta
andthe Income Tax Department. No assests
were seized. The fixed deposits were
restrained u/s 132(3) of the Income Tax Act.
Proceedings u/s 132(5) have been stayed by
the Kamataka High Court. However, follow
up actions as provided for under the Income-
tax Act including investigation of the source
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of acquisition ofthe assets detected incourse
of search have been taken up.

The premises of no other L.A.S. officer
were searthed during this period.

Production of Agricultural Items and
Fruits for Exports

4734. SHRIMATIGIRIJA DEVI: Wilithe
Minister of COMMERCE be pleased 1o
state:

(a) whether some agriculturalitems and
fruits are produced with the sole intention of
their exports; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b).
Agricultural commodities are genrally
produced both for domestic and exporn
markets. However, some commodities are
mainly exported, like btack cotton soil
tobaccos, alphonso mangoes, cashew
kernels processed under the Advance
Licensing Scheme spice oils and oleoresings,
etc, Besides,, agricultural commodities
produced under the 100% Export Oriented
Units Schemes andinthe Export processing
Zones Schemes are produced with the
intention of exporting major portion of their
produce.

[English)]
Export of Potatoes
4735. SHRI BHUPINDER SINGH
HOODA: Will the Minister of COMMERCE

be pleased to state:

(a) whetherthe Government propose to
export potatoes to various countries;

(b) if so, the quantity proposed to be
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exported during the current year; and

(c) the average export price of potatoes
during the previous year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). As per
Import Export Policy, 1992-97, the export of
potato is under open general Licence. there
are no quantitative restrictions andthe export
of potato can be undertaken to any
destination, subject to price party.

(c) The average export price of potatoes
during the previous year was Rs. 4.5 perk.g.

Loan Rellief to Kashmiri Migrants

4736.SHRIJAGAT VIR SINGHDRONA:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthe Government proposeto
reschedule the loan or remit the interest on
loans taken by Kashmiri migrarts for various
purposes during the last three years;

(b) if so, the details thereof; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)to (c). In view of the prevailing
exceptional circumstances in Jammu and
Kashmir the reserve Bank of India (RBI) has
advised the commercial banks operating in
the State to extend various concessions to
the borrowers. these concessions are
available upto 31stmarch, 1993. The package
of concessions envisage rescheduling of the
payment of the loans by borrowers in the
valley in deserving cases by suitably
extending the period of repayment. RBI,
has, however, not introduced any specific
scheme for Kashmiri migrants for either
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scheduling theloans or remitting the interest.
The interest rate is a general purpose
instrument and exclusion of any sector from
this would neither be appropriate norfeasible.

Amount Released under Ardrs

4737. SHRI SOMJIBHAI DAMOR:
SHRI HARISH NARAYAN
PRABHU ZANTYE:
SHRI RAM-PUJAN PATEL:
SHRI V. DHANANJAYA
KUMAR:

Wilithe Ministerof FINANCE be pleased
to state:

(a) the number of persons who were
given relief under the Agricultural and Rural
Debt relief Scheme during 1991-92, State-
wise;

(b)the amountreleasedto the States as
fifty percent share of the Union Government
for implementation of the Scheme during
1991-92, State-wise; and

(c) the time by which the remaining
amount is likely to be released?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIT
SINGH): (a) Under the Agricultural and
Rural debt Relief Scheme, 1990, which has
come to an end on 31.3.1991, the total
number of beneficiaries given relief was
315.12 lakhs. State-wise details are given in
the attached statement |

(b) The State-wise amount of grants
released to the States by National Bank for
Agriculture and Rural Development
(NABARD), as fifty percent share of the
Union Government forimplementation of the
Scheme sp far, is given in the attached
statement Il
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(c) All Cooperative Banks have been
advised by NABARD to conduct full
verification of relief provided by them and
submit revised claims after exclusing the
claims relating to ineligible borrowers. It is

expected that the remaining amount due to
States. if any, will be provided during the
current financial year subject to the
veritication of the claims and the availability
of funds.
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[ Translation)

Duplicate import-export and
compensatory Licences

4738. SHRI SATYA DEO SINGH: Will
the Minister ot COMMERCE be pleased to

state:

(a) whetherthe Government propose to
issue duplicate copy of licences to those
persons who have lost their import-exporn

and compensatory licenses;

(b) whether any fee is proposed to be
charged for issuing a duplicate copy; and

(c) it so, the amount of fee thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a)to (c). Interms
of para 21 of the Hand-Book of procedures,
for 1 May, 1092-31st March, 1997, where a
licence is lost or mis-placed, an application
for grant of a duplicate copy thereof may be
considered only if the licensing authority
concerned is satisfied about the bona-fides
of the request. However, nc duplicate copy
shall be issued in the case of freely
transferable import licences. Instructions
have been issued to grant duplicate copy of
Replacement licence/Exim Scrip which were
issuedon or after 1.4.90 providedtoloss has
been reponied to the licensing authority
concerned on orbefore 11.9.91 and the loss
shouid have been either in the post-cftice or
during postal transit or in the customs
department. While submitting his applicaticn
the applicant is required to pay Rs. 100 as
application fee for grant of duplicate licence.

[Englist)
Impeort of Gold
4739. SHR! K. RAMA MURTHEE

TINDIVANUM: Willthe Minister of FINANCE
be pleased to state:
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(a) whether the response to the gold
impon has not been upto the expected level;

(b) if so, the reasons therefor; and

(c) the airport in the country which has
registered a maximum import of goid during
the current financial year so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, Sir. As
against an estimated import of 30 to 35
tonnes for the entire financial year 1992-93
imports from April to July 1992 have been
30.05 tonnes with a duty collection of Rs.
73.49 crores.

(v) Doesnotarise, inview of reply topart
(a) above.

(c) Sahar International Airpont, Bombay
has registered the maximum import of gold
during the current financial year.

Cotton Yarn Development Scheme
4740. SHRI! SRIBALLAV PANIGRAHI:
Willthe Minister of TEXTILES be pleasedio
state:

(a) whether the Union Government
propose to implement any cotton yarn
development scheme; .

(b) if so, the details thereof:

(c) the extent of increase likely to be
made in the production of good variety of
cotton consequent uponthe implementation
of the above scheme;

(d)the names of cotton growing areasin
which the above scheme is to be
implemented;

(e) the expenditure likely to be incurred
by the Government thereon; and
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() the time by which the scheme is likely
to be implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a)No, Sir.

(b) to (f). Do not arise.

Tax Evasion by Flim Artists
4741. SHR! RAJESH KUMAR:
SHRIMATISHEELAGAUTAM:

SHRI BRIJ BHUSHAN
SHARAN SINGH:

Willthe Ministerof FINANCE be pleased
to state:

(a) the total number of film artists,
directors and producers found guilty of tax
evasion during the last three years;

(b) the details of the cases pending
against them in various courts; and

(c) the steps taken by the Govemment
for recovery of outstanding amount from
them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a)and(b). During
the lastthree years, 118 cases of income-tax
evasion regarding film artists, directors, and
producers came to notice. Out ofto aforesaid,
two cases of prosecutionsfiled fortax evasion
are pending in courts.

(c) Coercive steps for recovery by way
of penalty and attachment of assets etc.
have been taken in suitable cases.

Facllitles to Export Shell Ornaments

4742. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
COMMERCE be pleased to state:
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(a) whether no export facilities for shell
ornaments manutactured in Champaran
district of Bihar have so far been provided by
the Government;

(b) if so, reasons therefore; and

(c) the steps taken to provide adequate
export facilities for the trade in the above
area?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Exportfacilities
for handicrafts made out of mother of pearl
and or common Kauri are provided for the
country as a whole including those
manufactured in Champarandistrict of Bihar;

(b) Does not arise.

(c) The following facilities have been
provided for export of handicratts made out
of mother of peral and/or common kauri for
the country as a whole;

i) Pre-shipment credit for 90 days.

i) Concessional rate of interest on
post-shipment credit as available
to other exports.

iii)) Triple weightage is given to the net
foreign exchange earnings from
the export of handicrafts items of
the purpose of recognition of a firm
as export house/trading house.

iv) Export of handicrafts made out of
mother of pearl and of common
Kaurlis allowed without any licence.

v) A number of promotional measures
are being taken to sustain and
increase the export of handicrafts
through the Export promotion
council for Handicrafts (EPCH).
These include high profile media
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campaign, solosoring of sales-cum-
study team to explore the market
ability of handicrafts in other than
traditional markets abroad
participation in international trade
event, holding of export orientation
seminars and workships within the
country etc.

Letters from M.Ps.

4743. SHRI KASHIRAM RANA:
SHRI MAHESH KANODIA:

Will the Minister of COMMERCE be
pleased to state:

(a) the total number of letters/
representations/memorandareceived by him
fromthe members Parliament during last six
months;

(b) the number of cases in which the
acknowledgment has been sent within the
fiteen days of receipt of such letters and the
number of cases to which final reply has not
been sent as yet;

(c) the reasons for not sending
acknowledgment within fifteen days and a
final reply within three months; and

(d) the steps proposed to be taken by
the Government to ensure speedy disposal
of such letters/representations?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (PROF. P.J.
KURIEN): (a) Ministry of Commerce received
atotal number of 327 references from MPs
in the last 6 months ending 31.7.1992.

(b) Acknowledgmenttothese references
are sent ordinarily within 15 days and in 84
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cases, tinal reply has not been sent yet.

(c) The three months period for sending
the final reply is yet over in some case. In
ot#er cases action is awaited from other
Ministries/Offices.

(d) Instructions relating to procedure for
disposal of reference form MPs are being
adhered to and have been reiterated.

Asslistance to Workers of Closed a
Textile Mills

4744. SHRI GIRDHARI LAL
BHARGAVA: Willthe Minister of TEXTILES
be pleased to state:

(a) whetherthe Government have made
any provision in the directives issued by
them to deprive such workers of closed
textile mills, whose period of, service is less
thanfive years, of the payment of assistance
to be given under the Textile Rehabilitation
Fund Scheme;

(b) if so, the reasons for maintaining
such disparity and the number of workers so
far deprived.of being provided assistance
under the said provision;

(c) whetherthe Government proposeto
take any steps to annual such provisions;
and

(d) if so, the dctails thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a)and (b). textile Workers
Rehabilitation Fund Scheme provides interim
reliefto such workers rendcred unemployed
as a consequence of permanent partial
closure of a textile unit who are engaged
continuously for five years and above at the
time of closure of a mill quality for the relief.
As interim assistance is providedfor a period
of 3 years, it is necessary to fix a minimum
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eligibility criteria. The Government has not
made any assessment about the number ot
workers who might have bacoma ineligible
for the relief tor the relief under the Scheme
because of their not having the prescric 1
minimum servica of 5 years.

{c) No, Sir.
(d) Does not arise.
[Enghish]
Fall in Army Recruitment

4745. SHRI PRAFUL PATEL: Will the
Minister of DEFENCE be pleased to state:

(a) whether thete is a steep fall in
recruitment in Army since 1984 as reported
in the Economic times dated May 19, 1992;

(b) it so, the details thereof:

(¢c) whetherthe Government propose to
take steps to complete the recruitment level
so as not to attect the operational
preparedness ot to torce, and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR). (a) Response too
recruitment into the Army has been
overwhelming in the last decade There has
been no shortfall in intake since 1984.

{b) to (d). Do not arise.

Pay Scales of Accountants/Audit
Offticers of Indian Audit and Accounts
Department

4746. SHRI PAWAN
BANSAL:
SHRI ANADI CHARAN DAS:

KUMAR
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Willthe Ministerof FINANCE be pleased
to state:

(a) whether the Accounts and Audit
Ofticers of the Indian Audit and Accounts
Department have been representing about
revision of their pay-scales and other
conditions of service;

/b) if so, the details thereof; and

(c, he action taken by the Government
in the matter so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a)to (c) . The
Association/Federations of the Audit and
Accounts Ofticers of the Indian Audit
Accounts Department have been
representing for revision in their pay scales
from Rs. 2375-3500 to Rs.3,000-4500 Rs.
2200-4000. The matter Is receiving attention
of the Government.

Cess on Cash Crops

4747. SHRIDATTATRAYABANDARU:
Wilithe Minister of COMMERCE be pleased
to state:

(a) the incentives being provided for
export of cash crops;

(o) the effect of levying cess on these
crops and the reasons therefor; and

(c) the amount of cess collected on
export of cash crops during 1991-927?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Exporters of
cash crops are entitled to the benefits of the
Liberalised Exchange Rate Management
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System (LERMS).

(b) Cess is levied with the purpose of
raising funds fordevelopment of exports and
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enhancement of production and productivity.

(c) The estimated cess collected during
1991-92 on the export of some cash crops is
indicated below:-

(Rs. Crores)

1. Coffee 2.45

2. Tobacco (Urmanutactured) 1.80

3. cashew Kernels 4.00

4 Spices (Pepper, cardamon, turmeric) 1.23

5. Othe_r_ Agricultural produce 8.70
[ Translation] [English]

Construction of Cargo Berth in Patna

4748 SHRIRAM TAHAL CHOUDHARY:
Wiilthe Ministerof SURFACE TRANSPORT
be pleased to state:

(a) whether the scheme for construction
of cargo barth in Patna for the development
of National Waterways No.1 has been
sanctioned;

(b) if so, the details thereotf; and

(c) the time by which this scheme is
likely to be implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
SHRI JAGDISH TYTLER): (a) to (c). A
schemeforconstructionof onegeneralcargo
berth atGaighat, Patna, by Inland Waterways
Authority of India at an estimated cost of Rs.
4.90 crores was sanctioned on 20th
September, 1991. The proposedberthwould
have a cargo handling capacity of 80,000
tones per annum. The scheme is targeted to
be completed in a period of three years i.e.
by September, 1994.

intermmal and External Debt
4749. SHRI UMMAREDDY
VENKATESWARLU:
SHRI SATYAGOPAL MISRA:
SHRI CHETAN P.S.
CHAUHAN:

Willthe Ministerof FINANCE be pleased
to state:

(a)theinternaland externaldebt source-
wise, as on March 31, 1992;

(b)theoutstandingimernalandexternal
debt correspondingly on March 31, 1391,
March 31, 1990 and March 31, 1989;

(c)thesize of annualinterest andservice
charges payment annually cnthe outstanding
amount cf March 31, 1992; and

(d) the estimated additional debts likely
to be incurred during 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) and (b).
The information is given in the table below:-
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(c) The Interest payments estimate in the 1992-93 Budget, on borrowings including
borrowings in 1992-93 where interest will fall due in that year itself are as under:-

B.E. 1992-93
(Rs. crores)

Interest payments on

Intemal debt 29084
External debt

(including commitment charges) 2916
Total 32000

{d) The additional debt liability estimated to be incurred in 1992-93 is as follows:

B.E. 1992-95
(Rs. crores)

Intermal debt 38166
External debt (on Government

account) 4509
Total 42675

Repair of NH No. 37.

4750. SHRI LAETA UMBREY: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether a potion of National Highway
No. 37 in Assam has been washed away by
tiood during the first week of April, 1992;

(b) if so, the steps taken by the
Government to repair that portion of the
National Highway;

(c) whether Dibang valley and Lohit
districts of Arunachal Pradesh and Tinsukia
district of Assam remained cut off in the
absence of a road a links since April, 1992;
and

(d) if so, the steps taken to restore road
links to these affected districts?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) Temporary protection measures to
prevent further damage to the bridge No.
686/1 and its approaches on NH 37 have
been taken up. However, due to high rise of
flood water, complete restoration of damaged

portion is not possible at this stage.

(c) and (d). No, Sir. Dibang valley and
Lohit Districts of Arunachal Pradesh and
Tinsukia Districts of Arunachal Pradesh and
Tinsukia district of Assam did not remain cut
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off as alternative routes via NHQ, NH38 and
other States roads were available.

Decline/Rise in Various Sectors

4751 SHRICHANDRAJEET YADAV:
SHRI MOHAN  SINGH
(DEORIA):

SHRI R. SURENDER REDDY:

Willthe Minister of FINANCE be pleased
to state:

(a) the overall decline/rise in the growth
rate in various sectors of economy during
1991-92and 1992-93 (tilldate) as comparied
to 1990-91;

(b) the main reasons identified for the
unsatisfactory perfarmance in the scctors
which have shown decline; and’

(c)the steps taken/proposedtobetaken
toimprovethe performance inthese sectors?

THE MINISTER CF STATE IN THE
MINISTRY CF FINANCE (SHRI
RAMESHWAR THAKUR): (a) A statemenrt
1s enclosed.

(b) and (c). The slowdown in growth of
GDP in 1991-92 was mainly the resutft of
difiiculties experienced in the real sectors.
The decline in agricu'tural production was
attributable to a fail in kharif production
because of erratic behavior of monsoon in
the major producing area. The industrial
production was adversely affected by severe
import comparison a and tight credit policy
resortedto since 1990-91 due to shor:age cf
tore.5n exchange and to contain inflationary

pressures, respectively the declineinexports -

in 1991-92 was mainly due to necessary
conditions In industrialised countries,
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restricted access to imported inputs and
disruption of trade with Rupee Payment
Area (RPA).

Thefastermonetary expansionin 1991-
92 was primarily due to larger accretion of
foreign exchange assets in share contrastto
a substantial draw-down in 1990-91. The
inflationary situation in 1991-92 was the
result of anumber cf factors, such as, liquidity
overhang due to large fiscal deficits in the
past; the uneven progress of monsoon
generating Inflationary expectations; supply-
demand imbalances in some sensitive
commecdities; shortfalls in domestic
producticn and constraints; shortfalls in
domestic production and constraints in
augmenting domestic supplies through
impcns due to foreign exchange shortage
ardincrecase in administered prices f certain
commodities.

The Covernmenthas alreadyinitiated a
package of macroeconomic stabilisation
measures and structural adiustments for
strengthening the growth capability of the
ecenomy and put it cn a path of sustained
development in the medium term. The
constraints duo 19 import restricticns and a
tright cred.t policy have bcen considerably
relaxed. Other measures taken during the
current year are further reduction of fiscal
deficit, rationalisation of taxes and duties,
introduction ¢l partial convertibility of rupee,
reductionin quantitative restrictions on trade,
further lliberlisation of foreign investment
and capital markets, etc. Detailed sectoral
policies fcrthe mediumtermhavo been spelt
ott in the Eighth Five Year Flan. which has
been adapted recently. these policies are
expected to increase cfiiciency and
productivity and thereby imparn resilience
and stability to the economy.
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Export of Sugar

4752. SHRI J. CHOKKA RAO: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Govermment of Andhra
Pradesh have requested the Union
Government to permit the Nizam sugar
Factory to export sugar procured by it from
other units in the State;

(b) if so, whetherthe Union Government
have acceded 1o the said request; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) The
Government of Andhra Pradesh sent a
request to the Minister of Food requesting,
interalia, that M/s. Nizam SugarFactery Ltd.,
be permitted to act as a separate agency for
ne export ¢! sugar.

(b) No, Sir.

(c) Sugar being an item of mass
consumption, its indiscriminate export cannot
be allowed 1o take place. In order to have a
control on the quantity of sugar that is
permitted to be exported, Government have
decidedtoreservetheexportof sugarthrough
Indian Sugar & General Industry Export and
Import Corporation Limited (an apex body
representing all sugar mills) and the Slate
Trading Corporation.

Recommendations of committee on
Export Processing Zones

4753. SHRI G.M.C. BALAYOGI: Will
the Minister of COMMERCE be pleased to
state.

(2) whether any Committee was
constituted by the government on Expont

SRAVANA 16, 1914 (SAKA)

Written Answers 150
Processing Zones;

(b) if so, when and its composition;

(c) whetherthe committee has submitted
its recommendations to the Government;

(d) if so, the details thereof; and

(e) the details of the recommendations
which have been accepted by the
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). A
Committee to examine an alternative model
fordevelopment of EPZs was setup on 9/10/
91. It was headed by Dr. V.KrishnaMurthy
the former Member, Planning Commission
andconsisted of representatives of the private
sector, Ministry nf Commerce, and of FICCI,
Assocham, Confederation pf Indian
Industries , Exim bank and Bureau of
Industrial Costs & Prices.

(c) to (e). The Committee submitted its
reponted to the Government on 29/4/92,
suggesting an alternative model for
development of Export Processing Zones
(EPZs) either privately or jointly by the
Government andprivateinvestors. The report
has been circulated to the concerned
Departments and Development
Commissioners of E.P.Zs for their views to
enable the Government to take a decisions
on the recommendations.

Link Road from Kuakhia to Aradl

4754. SHRI ANADICHARAN DAS: Will
the Minister of SURFACE TRANSPORT be
pleasedto refertothe reply givento Starred
Question No. 273 on 2.8. 1992 and state:

(a) whether the Government have
received any proposalfromthe Government
of Orissa for construction of a link road from
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Kuakhia to Aradi via Balasore;

(b) it so, the details thereof; and

(c) the reaction ot the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.

(t) and (c). does not arise.

import of Liquor

4755. SHR! B. DEVARAJAN: Wili the
Mirister of COMMERCE be pleasecto state:

(a) the quantity o! liquerimported during
each of the last three years, country-wise,

(b) the amourt of foreign exchange
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spent thereon;

(c) whetherthe Government propose to
ban the import of liqueour with a view to give
a boost to domestic liqueour industry;

(d) it so, the details thereof; and

(e) i not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). A
statement showing countrywise import of
liquorduring 1986-87,1987-89 and 1988-89
is enclosed. Published date beyond March
‘89 is nct available.

(c) to (e). Import of liquor is covered by
Negative list of Impons and as such its
import is allowed against a specilic licence.
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Accidents on National Highways

LAXMINARAYAN
PANDEYA:
DR. AK. PATEL:
SHRI DAUDAYAL JOSHI:
DR. D.VENKATESOWARA
RAO:
SHRI ANNA JOSHI:

4756. DR.

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether some portions of the National
Highway grid are declared as “accident prone
areas or death traps”;

(b) if so, the detials thereof;

(c) the main causes of accidents on
~ese roads; and

(d) the steps taken by the Government
1c reduce these accidents?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRAASPORT
{SHR!I JACDISH TYTLER): (a) No, Sir,

« (b) Does not arise

{c) The main causes of road accidents
are summaried below:-

(a) Rash and negligent driving, non -
bservance oftratficregulations, driving under
strain orfatigue, drunken driving anddefective
vision or heahh

(b)Fault of theroadusers like pedestrian
or cyclists, cdue to absence of knowledge
about rcad safety.

(c) Mecahnical defects in the vehicles.

(d) Defective road conditions.

(e) Bad weather conditions; and
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() Increase inthe number of vehicles as
alsorapidUrbanisation leadingtocongestion
on roads and heterogeneous traffic in the
cities, over-loading of vehicles etc.

(d) The steps taken/being taken by the
CentralGovernment and State Governments
are given in the attached statement.

STATEMENT
The Steps taken/being taken include

1. The M.V. Act, 1988 and the Rules
framed there under provide for
stricter requirements in respect of
issuance of driving licences, and
stringent penalties for offences.

2. Formal training in a driving schools
ismade a pre-requisite forissuance
oflicencetodrivetransport vehicles.

3. Maximum safe laden weights have
been prescribedfortrucks including
light commercial vehicles.

4 Maximum speed limits have been
prescribed for all vehicles except
light motor vehicles.

0

Uniform intervals for checking the
fitness c! vehicles have been
prescribed throughout the country.

6. it s prescribed that road safety
devices would be fitted in the
vehicles viz. direction indicators with
blinker systemforvehicles, special
labals on caring dangerous or
hazardous goods.

7. A Nationa! Road Safety Council
has been set up for formulation of
road safety measures. State
Governments were also requested
to set up State level road safety
councils.
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10.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Strict and rigid enforcement of traffic
rules and regulations.

Rular special drive against rash
and neglent driving without driving
lincences, drunken driving defective
headlights, over-speeding, over-
loading etc.

Regular production of violation
through issue of notice.

School children are regularly
imparted necessary training/
education in the schools about the
rules of the roads and related safety
aspects by the road safety cell of
Delhi Tratfic Police.

Introduction of blinkers/signals at
accident prone areas.

prosecution through Radar Guns.

More Police presence in accident
prone areas.

Special moming drives and night
mobile patrolling.

Use of Doordarshan/AlR/Pressfor
giving wide publicity on raid sale'y

painting of bus boxes, yellow boxes.

Special might checking on
Highways.

Special Drive against buses, HTVs
TSRs, Taxis etc.

Painting competitions and other
road satety activities are being
organised by Road Safety Cell to
inglucate the sense of road safety
among various road users and
children.
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Issue of Policles to Non-Existant
persons

4757. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of FINANCE be
pleased to state:

(a) whether any case of issue of polices
by LIC and GIC in the name of non-existant
persons have come to the notice of the
Government during the last three years;

(b) it so, the details thereof; and

(c) the steps taken by the Govermment
to check such cases in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALEIR
SINGH): (a) No, Sir.

(b) and (c). Do not arise.
Textile Exports of Uttar Pradesh

4758. SHRI RAM BADAN: Will the
Minister of TEXTILES bae pleasedto statethe
details of the major textile exporters of Uttar
Pradesh and the exports made by them .
during each of the last three years?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): As per the information available
with the Government, a list of major textile
exporters of Uttar Pradesh indicating value
of goods certified for exports during the las!
three years Is given below. The exporters
have been Idenitiied on the basis of 2
minimumexport performance of Rs. 1 Crores ‘
during 1991. The list contains names o
exporters of garments and handloom
products only as similar details pertaining 1
other textile products are not available.
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Allotment of Janata Cloth to Goa

4759. SHRI HARISH NARAYPAN
PRABHU ZANTYE: Will the Minister of
TEXTILES be pleased to state:

(a) the quantity of janata cloth allottedto
Goa during 1991-92 and whether it was as
per the requirement put up by the State
Governments; and

(b) it not, the reasons for the less
allotment made and the time by which the
balance quantity is likely to be supplied?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). Government of India
have not received any proposal from
Government of Goa for allotment ot target
for production or distribution of Janata cloth
in the State.

Export of iron ore from Paradip Port

4760. SHRI SARAT CHANDRA
PATTANAYAK: Willthe Minister of SURFACE
TRANSPORT be pleased to state:

(a) whetherthe Covernment proposeto
increase the export of iron ore from Paradip
port;

(b) it so, the dotails thercof,

(c) whether the Government hava
received any proposalfromthe Government
of Ornissa regarding development of Paradip
Port;

(d) the details thereof;, and

(e)thereaction of the Union Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER). (a) and (b). As
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perthecurrent projections, expon ofiron-ore
through Paradip Portfortne year 1992-93 is
1.1 MT whict is less than the present level.

(c) and (d). Proposals have been
tormulated for the development of port
facililies at Paradip which will be required in
case of higher traftic and bigger ships to be
hardiedthanthepresent levels. Suchtacilities
would included developing of harbour,
construction ¢f new berth provision of
mechanised handling facilities and other
relatec works. Government of Orissa have
alsorequusted for development of such port
facilities arid nave agreedto develop iron ore
mines.

(e) nvestment decision on the proposal
has not yet been taken.

Siltation of Majcr Forts

4761. SHRIANANTRAO DESHMUKH:
Wiilthe Minister of SURFACE TRANSPORT
be pleacsed 1o <tate:

(a) the steps being taken by the
Governmenttotackle the problemoi siltation
at major ports in the country;

(b) whether any study has been made
on tho aspact of siltation and its prevention;
and

(c) it so, the details thereof?

THE MIN!STER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYLTER): (a) Major ports
tack!e cil;ation pioblem by regular
mamtenance dredgiry thrcugh their own
draagers and by engaging DCls dredgers.

(b) and (c). Normally siltation aspccts
are covered by mode! stucies undertaker: at
the time of new development works and is
also supplemented by specific studies, it
warranted. '
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Amendment of Registration Act, 1908

4762. SHR!I RAJENDRA KUMAR
SHARMA: Willthe Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to

state:

(a) whethertne Union Governmenthave
received any proposalfromthe Government
of Uttar Pradesh to amend Section 28 and 30
(2) of the Registration Act, 1908; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR! H.R.
BHARDWAL)): (a) Yes Sir.

(b) The matteris under consideration of
the Inter-State Council.

Guidelines to Financial Institution for
Taking over Companies

4763. SHRI DIGVIUJAYA SINGH: Will
the Minister of FINANCE be pleasedto state:

(a) the guidelines laid down by the
financialinstitutions in the matter oftake over
of companies by indivicduais/ companies
having major share holding in them;

(b) the names of the compaines thus
taken over during the iast three years; and

(c) the names cf the comparies where
financial institutions supported the take over
and wheie they remained neutral?

THE MINISTER CF STATE IN THE
MINISTRY OF FINANCE (SHRI DALB!R
SINGH): (a) Thé Indusuial Devslopment
bank of India (IDBI) has reported that there
are no specific guidelines laid down by the
financialinstitutions inthe mater of take-over
of companies by individuals or companies
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having major shareholdings. However,
whenever take-over proposals need the
consent of financia!l institutions, they are
examined with reference to various factors
which asfinancailpositlon, liquidity problems
and technical bottlenecks of merging
company and track record of the transteree
company and promoters. This is grenerally
done in consultation with other participating
institutions and banks.

Further, in the case of sick units falling
within the purview of the Sick Industrial
Companies (Special Provisions) Act, 1985,
the Board tor Industrial and Financial
Reconstruction (BIFR) conducts inquiries to
determine the preventive, ameliorative,
remedial and other measures for revival of
sick units.

Govt. of India & SEBI have, in May,
1991 amended clause 40 of the listing
agreement (forcompanies listed in the Stock
Exchanges) which provides that any take
over of companies should be based on
adequate disclosure and should result in a
match offer being made to the investing
public. Thus any substantial acquistion of
share by any person or company is now
governed by these guidelines.

() and (c). In accordance with the
provisions of statues governing financial
institutiorns and banks, the provisions of the
Obligations as to fidelity and Secrecy Act,
1983, and in accordance with the practices
& usages customary amongst banks and
financial institutions the information relating
to the individul constituents, including the
names of the companies involved cannot be
divulged.

Recognition to B. Tech. Degree of
Cochin University

4764. PROF. K.V. THOMAS: Will the
Minister of SURFACE TRANSPORT be
pleased to state:
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(a) whether Cochin University has
requested the Government to recognise the
B. Tech degree course in Naval Architectit
and Ship Building of Cochin University for
MOT training; and

(b) it so, the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) The proposal of Cochin University is
being examined in consultation with the
Directorate General of Shipping, Bombay.
The Sullabi and Specimen Question papers
received from the Cochin University are
being scrutinised with reference to the
requirements of the Syllabiof Marine Engineer
Officers Examination rules. Recognition of
B. Tech. Degree will be considered on the
basis of assessment arrived at after the
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above scrutiny.

Export of Leather Goods

4765. SHR! K. PRADHANI: Will the
Minister of COMMERCE be pleasedtostate:

(a) the targets fixed for export of leather
and leather products for each of the last
three years;

(b) whetherthesetargets were achieved;
(c) if so, the details thereof; and
(d) if not, the reasons therefor,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) to (d).The
targets fixedforexport of leather and leather
products from 1989-90 to 1991-92 and
achievements thereof are indicated below:
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The recessionary trends in the USA,
Germany and other European Countries
which account for 75% of Indian export In
leather sector and disintegration of the
erstwhile USSR were the main reasons for
the shorttall in achievement over the target
in the last year.

[ Transiation)
Sale of Scrap material by DTC
4766. SHRI RAM LAKHAN SINGH

YADAYV:
SHRI LAL BABU RAL:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether scrap/obsolete goods worth
Gores of rupees are lying unsoldinthe various
depots/godowns of Delhi Transport /
Corporation;

(b) i so, the estimated value thereof;

(c) the reasons for not seliing the above
goods; and

(d)the stepstaken/proposedtobetaken
to sell these gcods?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) The estimated value of the scrap is
between Rs. 4 to 5 crores.

{c) and (d). In the transport industry,
scrap arising is a regular feature. The scrap
generated, from time to time, is disposed of
through open tender, running rate contract,
etc. Certain delay in disposal of scrapped
vehicles has been duetolitigation. DTC have
already invited tenders for the disposal of
scrappeditems anditis expectedthat maijority
of the scrap would be disposed of shortly.
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Private Placement of Shares by
companles

4767.SHRIV. SREENIVASAPRASAD:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whetherthe Union Government have
recently issued instructions/ policy on issue
of shares/debantures by companies through
private placement by their promoters and
intermediaries;

(b) it so, the details thereof;

(c) whether the Government have
received any complaints regarding violation
of the policy/instructions by certain
companies; and

(d) it so, the detalls thereot and action
contemplated by the Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR!I H.R.
BHARDWAU): (a) and (b). Yes. Sir. Vide
Press Note issued by the Department of
company Affairs on 6.7.92 in the context of
the provisions of Section €67 (3) of the
Companies Act, 1956, companies, promoters
and intermediaries have been advised that
the so-called ‘private’ placement by
companies of shares by utilising the services
of brokers and otherintermediaries, inserting
advertisements in the print media, mass-
mailing literature, floating rights ot
renunciation in the market by companies
them sleves and charging unofficial Permian
from the investing public are serious
contravention’s of the Companies Act and
will invite penal action.

(c) and (d). Allegations against certain
companiesforviolating the provisions relating
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to private placement of shares have come to
the notice of the government and after
examining the cases action as warranted
under the law shall be taken.

Loan to SSls in Punjab

4768. SHRIKAMAL CHAUDHARY:Will
the Minister of FINANCE be pleasedto state:

(a) the number of branches of Punjab
National Bank and State Bank of India
functioning in Punjab district-wise as onJune
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30, 1992; and

(b) the number of small scale industrial
units in Punjab financed by the above banks
during 1991 and 1992 upto June 30, bank-
wise and district-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) District-wise number of branches
of State bank of India (SBI) and Punjab
National Bank (PNB) functioning in Punjab
are given below:-
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(b) The district-wise details, as called
for, are not readily available. However, State
bank of India has finished 3019 Small Scale
Financed Units between 1.7.90 to 30..6.91
and 631 between 1.7.91 to 30.6.92. Punjab
National Bank hasfinanced 4460 Small Scale
Industries between 1.1.91 to 31.12.91 and
1040 between 1.1.92 to 31.3.92 (latest
availabie).

Recommendations of Pillal Committee
on Transfer Pollicy

4769 SHR!I ANBARASU ERA: Will the
Minister of FINANCE be pleased to state:

(a) whetherthe Government proposeto
Implementthe recommendations envisaged
in the Fiilai Committee report in respect of
transter policy of Scale-V and above officers
invarious nationalised andcommercialbarks;

\t) f so, the time by which it is likely v
be implemented; and ©

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The Pillai Committee, in
paragraph 8.10 of its Report, had stated that
transtatability of senior mangement level
officers (scale-1V and V) seems impracticabie
in the present contexi and, thercfore, a
" system of deputation of such ofticers shouid
be encouraged for meeting cenain special
requirements of banks. it had been further
recormmmended that toph executives (scale-
Vlard Scale -VIl) shouldbe transferredtrom
one bank another to strengthen the staft
structure in the weaker banks or to meet
succession gaps or to remove vested
interests.

For the past several years officers in
senior management grade and top
management grade have been taken on
deputation frombank to another to meet the
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needs of banks having gaps at certain levels.
The posts of Chief Vigilance Officers in
nationalised banks are now being filled as a
policy, generally by deputation from other
nationlised banks. Further, in some cases
officers Inseniorandtop management grades
have also been allowed to resign from one
nationlisedbankand join anothernationalised
bank in higher grade/scale ot pay.

Setting up of Cebtrak Muga Researcg
abd Traububg Station/Institute at
Jorhat

4770. SHR! BIJOY KRISHNA
HANDIQUE: Will the Minister of TEXTILES
be pleased to state:

(a) whether the Central Silk Board has
prcposed to establish a Central Muga
Research and Training Institute/Station at
Jecrhat in Assam;

(b) if so, whentne decisionin this regard
wastaken andtherzasonsfornotestablishing
the insiitule there so tar;

(c) whetherthere is any proposal under
consideration of the Central Silk Board to
shift the proposed Central Muga Research
S:ation outside Assam;

(d) if so, the reasons theretor; and

(e) the steps being taken by the
Government to establish the Institute at
Jorhat?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). The Centrai Silk
Board has a propas to establish a Central
Muga Research & Training Inslitute in the
State of Assam. However, decision on
location of the proposed Institute will be
taken by the Central Siik Board on receipt of
the recommendations of the Technical
committee constituted by the Board to
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-examine the suitability of the land offered by
the State Government of Assam near Jorhat
and also other areas in the State for the
purpose.

(c) No, Sir.
(d) Does not arise.

(e) Does not arise at this stage in view
of reply to parts (a) and (b) above.

Cases Against Multinationals Pending
in Company law Beard

4771. SHRI K. THULASIAH
VANDAYAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether some cases against
multinationals are still pending with Company
Law Board; .

(b) it so, the details of such cases which
are pending w:ththe Boardformore thantwo
years and the reasons therefor; and

(c)the steps taken/proposodtobetaken
by the Government for quick dicposal of
such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS(SHRI H.R.
BHARDWAJ): (a) and (b). the expression
‘'multinational’ is not defined under the
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Companies Act, 1956. however, no case is
pending before the Company law Board for
more than 2 years against any FERA
company.

(c) Does not arise.

Re insurance by insurance Companies
Abroad

4772. SHRISUDHIR SAWANT: Willthe
Minister of FINANCE be pleased to state:

(a) the details of re-insurance done by
various Indian Insurance companies abroad
during the last three years, class-wise;

(b) whether Indian brokers are given
any preference over foreign brokers;

(c) it so, the details thereof:

(d) the details of re-insurance business
during 1992-93;

(e) whether there is any disputes
regarding settling of claims with foreign
insurance companies; and

(1) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) (a) The positionregarding classwise
business placed out of India by the various
Indian Insurance Companies during the years
1989-90, 1990-91 & 1991-92 is as under:-
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(b) and (c). Indian brokers’ services are
utilised depending upon various factors like
theircapacity to handile the business, intimate
knowledge of the reinsurance market,
availabllity of technical staff, ability to answer
trade andtechnical enquiries, etc. Aimost all
Indian brokers, in any case, use external
brokers as well.

(d) The total reinsurances proposed to
be placed outside India by GIC and
subsidiaries during the year 1992-93 work
out to 10.56%, and the overall net retention
of risks in India for all classes of General
Insurance business taken together works
out to 89.44%.

(e) No, Sir. There is no dispute with
foreign insurance companies regarding
settiement of claims, Insotar as reinsurance
is concemed.

(1) Does not arise.
Road Tax Collection

4773. PROF ASHOK ANANDRAO
DESHMUKH: Willthe Minister of SURFACE
- TRANSPORT be pleased to state:

(a) the total revenue collected by the
Union Government from Maharashtra State
through Road Tax; and

(b) the amount spent out of the same on
the development of roads in Maharashtra?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) The Central
Government do not collect revenue from
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Maharashtra State through Road Tax.

(b) Does not arise.
Production of Janata cloth

~ 4774. SHRI HARISINH CHAVDA: Will
the Minister of TEXTILES be pleased to
state:

(a) the annual production of Janata
cloth in the country during each of the last
three years, State-wise;

(b) the percentage of the janata cloth
produced in Gujarat to the total national
Production;

(c) whether the Government have any
proposalto promote the production of janata
cloth in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR!I ASHOK
GEHLOT): (a) A statement indicating State-
wise production of janata cloth during the
years 1988-89, 1989-90 and 1990-91 is
attached.

(b) The proportion of production achieved
in Gujarat over the national production of
Janata cloth has been 1.87%, 2.33% and
2.58% during the years 1988-89, 1989-90
and 1990-91 respectively.

(c) and (d). In view of the policy of the
Government to phase out subsidy schemes,
Janata cloth Scheme is proposed to be
phased out in coming years.
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Welfare Scheme under Integrated
handloom Village Development
Programme

4775. SHRIRABIRAY: Willthe Minister
of TEXTILES be pleased to state:

(a) whetherthe union government have
distributed a number of welfare schemes to
various States under the implementation of
integrated handloom village development
programme;

(b) if so, the details thereof, scheme-
wise; and

(c)the break-updetalls of these schemes
during 91-92 and 92-93 alongwith names of

AUGUST 7, 1992
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the villages to which these schemes have
been given, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a)Yes, Sir.

(b) Integrated Handloom Village
Development Programme was introduced in
1991-92torintensive development of villages
having concentration of handloom weavers.
This scheme is in addition to other weltare
schemes like Thrift Fund Schemes, Group
Insurance Scheme and workshed-cum -
Housing Scheme. These Schemes are
implemented throughout the country. Funds
released under some of the Schemes 10
various States during 91-92 are as follows:-
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Sindhi Version of the constitution of
India

4776. SHRI GUMAN MAL LODHA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Government have
decided to publish the Constitution in all the
languages included in the eighth Schedule to
the Constitution;

(b) whether a Sindhi version of the
Constitution of India was prepared during
the year 1987,

(c) if so, the reasons for not getting the
Constitution published in Sindhi even after a
lapse of five years;.

(d) whether there are any other
languages included In the eighth Schedule,
in which the constitution has not so far been
printed; and

(e) if so, which are these languages?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) Yes, Sir. :

(b) Yes, Sir

(c) Despite sustained efforts by the
Ministry, no publisher came forward to
undertake the printing of the Constitution of
India into Sindhi language.

(d) Yes, Sir.

(e) Kashmiri language.

Rubber Cultivation

4777. SHRIN. DENNIS: Willthe Minister
of COMMERCE be pleased to state:

(a) the steps taken or proposed to be
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taken by the Government to expand rubber

cultivation in the non traditional areas during
the current year; and

(b) the achievements made so far as
result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) The Rubber
Board is extending technical, material and
financial assistance envisaged under the
Rubber Plantation Development Scheme to
all categories of growers who come torward
to plant rubber In areas identified as suitable
in non-traditional regions. The Rubber
Ptantation Development Scheme provides
for a package of assistance which includes:-

(1) Planting subsidy of Rs. 5000/- per
hectare paidin 7 annual installments.

(2) Subsidy forthe use of polybag plants at
the rate of Rs. 6/- per plant subjectto a
ceiling of Rs. 2,700/-per hectare.

(3) Ferttiliser at 50% concessional rate to
SC'ST category of growers during the
first three years.

(4) Financial assistance to growers owning
upto 5 hectares for creating fencing
around rubber plantations @ Rs. 1000
to Rs. 1500 per hectare and @ Rs. 2200
to Rs. 4000 per hectare to SC/ST
growers depending up onthe hectarage

(5) Assistance for installation of irrigation
tacitties @ Rs. 2500/-per hectare limited
to Rs. 50000/- to any one grower.

(6) Expert technical advice on all aspects
relating to rubber cuiltivation.

(b) the achivements made so far in non-
traditional areas are as under:-
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State . Area planted

(in hectares)

Figures are for the year 1991-92

Tripura 17,120
Kamataka 14, 000
Assam 9, 380
Meghalaya 3, 880
Nagaland 1,395
Mizoram 1,100
Manipur 1,225
Arunachal Pradesh 50
Andaman & Nicobar Islands 1,000
Orissa 270
Andhra Pradesh 178
Goa 1,000
Maharashtra 150
[ Translation) sugarcane supplied by the farmers;

Mills Owned by BIC Ltd. Kanpur

4778. SHRI SIMON MARANDI: Wilithe
Minister of TEXTILES be pleased to state:

(a) the mill-wise, the present financial
position of British India Corporation Lid.,
Kanpur;

(b) whether the sugar division of BIC
Ltd., has eamed profits during each of the
last three years and if so, the details thereof;

(c) whether sugar mills under the
Corporation have not paid the dues of

(d) it so, the outstanding amount due to
_farmers from January, 1,1990 to till-date,
mill-wise and year-wise; and

(e) the time L-by which the outstanding
dues are likely to be paid?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) A statement is attached.

(b) No, Sir.

(c) and (d). The mill-wise position of
payment of arrears of sugarcane prices as
on 27th July, 1992 s as follows:-
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(e) Subject to the availability of funds,
the outstanding came prices are likely to be
cleared by january, 1983.
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- STATEMENT
Estimated net loss onal) of the

BIC Group of companies for the year 1991-
92:-

Name of the Company

Amount (Rs. in lakhs)

BIC (Woollen Units) 2290.00
Eilgin Mills Company Lid. 4282.73
Cawnpoure Textiles Lid. 547.17
Brushware 10.74
[English) ([ Translation)

Import Licences for Ritampiclan

4779. SHRI V.S. VUAYARAGHAVAN:
Will the Minister of COMMERCE be pleased
to state:

(a) whether the Govemment are still
issuing import licences for ritampician freely
although the indigenous manufactures have
commenced its production;

(b) if so, the reasons therefor; and
2

(c) the steps proposed-'to be taken to
restct s import in orderto protectindigenrous

manufacturer?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a)to (c). The item
Ritamician and its intermediates viz. 3 Formly
Rita S.V.; Rifa S/Rifa S Sodium; and 1-
Amino 4 Methyl Piperzine are coverad by the
Negtive Listof imports under the Export-
import Policy 1992-97. As such, their import
may be permitted through import licences on
. the recommendatiuon o! the concerned
Administrative Ministry keeping in view the
indigenous avalabaiilty.

Plan For Boosting Exports

- SHRI . RAJENDRA
. AGNIHOTRI:
SHRIR. SURENDERREDDY:
SHRI SATYA DEO SINGH:
SHRI GEORGE FERNA-
NDES:

4780.

Wil the Minister of COMMERCE be
‘pleased to state: ST e

(a) whether ani committee was
constituted by the Government to prepare a
plan for boosting exports;

(b) i so, the details thereof;

(c) whetherthe committee has submitted
its report;

(d) # so, the details of the
recommendations made therein; and

(e) the action taken bj the Government
thereon?

_ THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) A committee
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was constituted by the Government to put
together recommendations made by 26
Groups set up in respect of 34 ‘Extreme
Focus’ areas identified by the Government
almed at increasing the export of these
products by 30% in value or volume every
year.

(b) The committee consisting of seven
members, included representatives of trade
and Iindustry, apart from Government
representatives.

(c) Yes, Sir. The committee has
submitted its report entitled ‘Strategy for
Export Growth in Extreme Focus Product
Groups- An Agendator Action’, on 16th July,
92.

(d) The recommendation made In the
report relate to time-bound action required
with respect to (i) policy, (il) procedure, (iii)
infrastructure and (iv) Iinstitutional
mechanisms, common across various groups
as well as specific to industry/product groups.

(e) The report is under consideration of
the Government.

(English)

Payment of Rental compensation of
Land Under Army Occupation In
Jammu and Kashmir

4781. SHRIMUMTAZ ANSARI: Willthe
Minister of DEFENCE be pleased to state:

(a) whether rental compensation in
respect of land under the occupation of the
Army in village Gigrial, Tehsil Akhnoor, in
Jammu district has notbeen paidforthe year
1989-90;

(b) if so, the reasons for this delay; and

(c) the time by which the payment is
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likely to be released?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c). Government
of Indla have since released aentarl
compensation forthe year 1989-80 in respect
of total area measuring 106. 375 acres of
land requisitioned by Army in village Gigrial,
Tehsil Akhnoor, District Jammu.

Exports by Software Industry

SHRINAWAL KISHORE RAI:
SHRI VUAY NAVAL PATL:

4782.

Will the Minister of COMMERCE be
pleased to state:

(a) the details of the slftware exports
made by the country during the last two
years;

(b) whether Worald Banks has anatysed
the reasons for fallure in exports by software
industry in the country;

(c) i1 so, the detalls thereof;

(d) whether any similar studies have
also been conducted by any of the agencies
and the Government Departments;

(e) It so, the detalls thereof and the
outcome thereof; and

() the action taken or proposed to be
taken by the Government to explore the new
markets for the software exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) The software
exported from India during the lasttwo years
as per Electronic and Computer Software
Export Promotion Councilhas been as under:
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Year ‘ Export (Rs in Crore)
1990-91 Rs. 250
1991-92 Rs. 508

(b) and (c). A Report funded by Worid
Bank prepared for Deptt. of Electronics to
identity sectors, products and geographical;
markets which could be exploited keepling in
view the potential of the Indian software
capabillities.

(d) and (e). No -_port has been prepared
on Indian sottware potential vis-a-vis
international software market as has been
highlighted in the World Bank funded report.

(1) A number of delegations of Indian
software exporters have been taken to
explore the new markets of software.
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Participztion of Indian software Industry in
internationalfairs have been organised. Aart
from this, Inter-action with delegates from
foreign countries has also been encouraged
to explore new markets.

RBI Branches

4783. SHRI CHANDULAL
CHANDRAKAR: Willthe Minister of FINANCE
be pleasedto state the number and locations
of branches of Reserve bank of India in each
State at present?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH):Reserve Bank of India have reported
that they have 22 Offices/branches
throughoutthe country. The location of these
branches/offices in each State is given
below:-
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[ Translation)

Export of Groundnut Seeds

4784. SHRI HARIN PATHAK: Wil the
Minister of COMMERCE be pleasedtostate:

(a) whetherthe Govemment proposeto
export the seeds of groundnuts;

(b) if so, the details thereot; and

(c) the value of groundnut seeds
proposed to be exported during the current
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). The
present Export Import Policy allows export of
oll seeds including groundnut seeds, subject
to licensing.

(c) There is no specific target fixed for
export of groundnut seeds for the current

year.
[English)

Assistance for Developing
Infrastructural Facllities for Export
Thrust Areas In Tamil Nadu

4785. SHR! C. SREENIVAASAN: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Government of Tamil
Nadu has requested the Union Government
to glve assistance for developing
Infrastructural facilities for the Export Thrust
Areas in Tamil Nadu, especially in the tleld of
hoslery and the fastgrowing leather Industry;

(b) it so, the detalls thereof; and

| (c) the action taken or proposed to be
. taken by the Union Government thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
SALMAN KHURSHEED): (a) and (b). Yes,
Sir. The Govemment of Tamil Nadu has
requested Centre for assistance for the
development of infrastructurall facilities in
areas like Turupur In Tamil Nadu.

(c) Discussions have been heid with the
Planning commission, the Tamil Nadu
Industrial Corporation (TNIC) and the
Infrastructure Leasing and Financial Services
Ltd. (II&F SL)to explore possibilities of raising
finance for development of infrastructure.

[ Trans!ation])
Allotment of Shares/Debentures

4786. SHRI SHIBU SOREN: Wil the
Minister of FINANCE be pleased to state:

(a) the details of the rules/conditions
prescribed by the Securities and Exchange
Board of India In regard to allotment of
shares/debentures in case of public issues;

(b) whether the SEBI has prescribed
any limit of the total value of the public issue
In respect of which the allotment of shares/
debentures can be made bythe promoters of
the company as per their choice; -

(c) if so, the details thereof;

(d) whetherthe Government propose to
reduce this limit; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (e).
Securities and Exchange Board of Indla
(SEBI) has informed that it has not issued
any rules/conditions in regardto allotment of
shares/debentures In public issues. However,
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the guidelines of SEBIJ prescribe that a
maximum of 80% of the issued capltal of a
company can be allotted by promoters as
per their choice. As the guideline have been
issued by SEBI, the main responsibility for
ehanges, It any, in these guidelines vests
with it.

[English)

Retired Bank Officers Joining foreign
Banks

4787. SHRIMATI BHAVNA CHIKHLIA:
Will the Minister of FINANCE be pleased to
state:

(a) whether a number of foreign banks
has tempted retired high bank officials to join
their services;

(b) if so, the details thereof;

(c) whether certain retired high bank
officials had asked for permission to join
foreign banks and if so, the details thereof;
and

(d) the steps taken by the Government
toensure thatforeign banks don'tget access
to important and classified information?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) to (d). The information is being

collected and will be laid on the Table of the

House.

H-Tech Acquaculture in fisheries
Sector

4788. DR. R MALLU: Wilithe Minister of
COMMERCE be pleased to state:

(2a) whether the attention of the
Covernment has been drawn tothe newsitem
Captioned, ‘HI-Tech aquaculture to boost
fish exports® appearing in the Economic
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Times dated July 15, 1992;

(b) K so, the details thereof and the
reaction of the Government thereto; and

(c) the steps proposed to be taken by
the Government to ensure proper training
and employment to the fishermen and their
tamilies on introdution of hi-tech acquaculture
and easy availability of fish to the fishermen
in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b) The news report contains inter-alia
suggestions on the increase in exports and
employment through the introduction of hi-
tech aquaculture, besides, indicating certain
constraints in the sector. Government has
already identified acquaculture as an Extreme
Focus item for giving a special thrust for
exports. Steps havebeeninitiatedto increase
the availability of seed andfeed as well as for
improving post harvest handling of marine
products. MPEDA is implementing various
progfammes to promote acquaculture.

(c) To ensure proper training of farmers
and entrepreneurs in this area, MPEDA
have already designed and included short
term and long term training programmes
underits promotionalschemes. MPEDA have
established six regional centers and two
sub-regional centres representing the eight
regions covering allthe nine maritime States.
These centres besides implementing various
promotional schemes organise localised -
short term (5 day) field orientation training
Programmes. They have also established
an exclusinve training complex for importing
regular long term training on hatchery and
shrimp farming technology. They have also
established two commercialhatcheries which
are extending training programmes to solve
the shortage of technical personnel in the
country. '
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MPEDA have successfully taken up a
demonstration project to prove the techno-
economic viability for semi intensive shrimp
farming under Indian conditions in the State
of Andhra Pradesh and an experimental
projectin Orissa with the financial assistance
of the Department of Bio-Technology. It is
also plannedto set up demonstration centres
for transfering the technology of semi
intensive shrimp farming in all maritime

regions.

Excise Duty Evaslon by Cement Units
in Madhya Pradesh

4789. SHRI ARVIND NETAM: Will the
Minister of FINANCE be pleased 1o state:

(a) whether the Directorate General of
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Anti-Evasion, Central Excise, New Delhi has
unearthed excise duty evasion of several
crores of rupees by cement industry in
Madhya Pradesh; and

(b) # so, the details of such evasion
detectedfromApril 1, 1992toJune 30, 1992,
collectorate wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE(SHRI
RAMEHSWAR THAKUR): (a) On the basis
of advice and guidance provided by the
Directorate Generalof Anti Evasion, a special
audit of selected cement units was organised
by the jurisdictional Central Excise
Collectorates to detect excise duty evasion.

(b) A statement is attached.
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[ Translation)

Review on Policy of
Oplum Cultivation

4790. SHRI RAM SAGAR:
SHRI DIGVUAYA SINGH:

Wiilkhe Minister of FINANCE be pleased
to state:

(a)whetherthe Govemmment have made
or propose to make any changes in the
general conditions laid down for the poppy
crop for the year 1992-93 and also propose
10 review its policy on opium cultivation;

(b) it so, the details thereof;

(c) the areas where the Govermment

propose to stop, reduce or increase poppy
cultivation; and

(d) the criteria and reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (d). The
Central Govermmment formulates licensing
policy for opium poppy cuttivation before the
beginning of poppy sowing season every
year. General conditionsforgrant of licences
and the areas where opium poppy can be
grown for the year 1992/93 will be decided
aftertaking into account the stocks, domestic
and intermational demand of opium for
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pharmaceutical/medical use and other
related matters.

[English)

Export of Agricultural items to
Mauritlus «

4791. KUMARIPUSHPA DEVISINGH:
Will the Minister of COMMERCE be pleased
to state:

(a) whether Mauritius has agreed to
enlargethelist of agriculturalitems proposed
to be imported by it from India; and

(b) it so, the details of the tems which
were imported by Mauritius in the past and
proposed to be imported now with the
expansion programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b) A Statement showing details of the
agricultural tems importedby Mauritius during
the past two years from India is enclosed.

The Mauritian Govemment has agreed
to expand the list of agricultural items that
would be Imported fromindia. The new items
to be included in this expanded list are:

Apples, grapes, kinoows, and other citrus
fruits, onlons, potatoes Jaggery, bamboo
shoot etc.



AUGUST 7, 1992 Written Answers 228

227 Written Answers

99°'SL1

S0'Z¢ee eisem oc_v:_oc_ MB) UoNoD Yt

%9 ,, ¥9'8 swey pessean.d ‘IS ‘0l
65’ 0 sedn| 9 syn) pessecaid ‘6
S.aﬂ 612y seiqejeben % s1n.J '8
T4 90 peljipop Alfedrueyd tou 0 J01seD 'L
$Z' 104 5684 s/8eN 110 9
. 00'EL nupunos9 SdH 'S
. 120 speeg JeBN pue eweses 3/
5628 65'9€ seods >
. 800 sjeeue) Jeyi0 e
EY Ty oY g
y € 2 )

26-466) 16-0664 wey ONS

(syxye sy w enjep)

ANIN3LVLS

26-1661 PUR 16-0661 1804 o1 Buunp snpunepy o} eipuj Wwoy swey [esnynaby jo uodx3



SRAVANA 16, 1914 (SAKA) Written Answers 230

229 written Answers

L0'PLS ov'629 [ejoL
10°0 . sinpag _ee.ma_:ox ‘94
€40 . seseyjop pue sebng ‘Sl
2906 . INUPUNOIO ‘1
210 . peinidejnuew 030eqo) !
040 : ee) 2
y £ 2 4
264664 16-0661 wey NS




231 Written Answers
Trade Relations with Canada

4792. DR. KRUPASINDHU BHOI: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Canada has proposed to
expand trade relations with India;

(b) if so, the details thereof and specific
proposals received trom Canada in this

regard;

(c)the areas identifiedforthe expansion
of Indo- Canadian, trade during 1992-93;
and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) to (d). Trade
between the two countries is not governed
by bilateral agreement and cogvemments
do not have direct role in trade. There is a
Joint Business Council in which
representatives of the industries of both the
countries periodically exchanges views for
expanding trade. Recently, an Indo-Canadian
Business Club has aiso been established
with the objective of acting as a forum for
exchange of views and information on
developments in the bilateral commercial
relationship. The sixth meeting of the India-
Canada Joint Business Council was held in
Toronto and Montreal in September, 1991.
The meeting considered inter-aliathe recent
developments’in Indian and Canadian
economies, Indo-Candian Trade and Indo -
Canadian Industrial Cooperation. The Council
telt that with major changes being effedtecin
Indian trade polices, indo-Canadian trade
wouldincrease inthe coming years. Anumber
of tems like coffee, dyes and preparations
thereof, tyres, leather goods, cotton textiles,
readymade garments, jewellery, engineering
goods, computer hardware, computer
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software were identified for exports to
Canada.

[ Translation]
Export of Zinc.

4793. SHRI N.J." RATHVA: Will the
Minister of COMMERCE be pleasedto state:

(a) the countries to which zinc has been
exportedduring the last year and the amount
of foreign exchange eamed therefrom;

(b) the countries to which the zinc is
proposed to be exported during this year;
and

(c) the amount of foreign exchange
likely to be eamed therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) to (c). During
1991-92, no Zinc was exported. Consequent
uponcommissioning of an Integrated project
of Lead and Zinc in 1991-92, Hindustan Zinc
Litd., has for the first time, during 1992-93
exported, on a test basis, about 937 MT of
zinc mainly to neighbouring countries like
Pakistan ,Bangladesh, Nepal and UA.E.
Hindustan Zinc Ltd. is likelyto eam US $ 1.2
million from the export of zinc of during the
current year.

Mango Export Centre In Ratnagir

4794 SHRI GOVIND RAO NIKAM: Will
the Minister of COMMERCE be pleased to
state:

(a) whetherthe Govermnment proposeto
set up mango Export Centre in district
Ratnagiri of Maharshtra;

(b) if so, the details thereof;

(c) whether In Konkan area there are



233 Written Answers

other fruits also, which could be exported on
a large scale; and

(d) # so, the steps the Goverment
propose to take for export of those fruits and
tor providing area remunerative price to the
fruits growers? ‘

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). No Sir.

{c) and (d). The region-wise export
potential studies are not conducted by
agricultural and processed food Products
Export Development Authority.

[English)

Liberalisation of wool Import

4795. SHRI RAM NARAIN BERWA:
Will the Minister of TEXTILES be pleasedto
state:

(a) whether the Government of
Rajasthan has requested to the Union
Govemment liberaliation of woolimport under
the Open General Licence Scheme; and

(b) it so, the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) Does not arise.
Development of Tea Industry In Kangra

4796. SHRI D.D. KHANNRIA: Will the
Minister of COMMERCE be pleasedtostate:

(a) whether any development project
has been started for the tea industry in
Kangra valley of Himachal Pradesh
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(b) If so, the details thereof;

(c) the amount released by the Union
Government for the purpose during the last
year and the current year;

(d) the manner in which the Central
assistance has been utilised and proposed
to be utilised; and

(e)thetime by which Kangrateais likely
to be exported?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b) for the development of tea Industry
in Kangra valley severaidevelopment projects
such as demonstration of improved cultural
practices, Imparting of training to small
growers on modern aspects of tea
husbandary techniques, rejuvenation and
consolidation of existing tea, supply of planting
materials and other agroinputs at subsidised
cost, improving the manutfacturing capacity
through cooperative sector, etc, have already
been taken up for implementation.

(c) Amount released by Tea Board of
India for the purpose is as follows:-

1991-92 -Rs. 2, 93, 126.00

- No fund has been
released so far.

1992-93

(d) Funds for demonstration, training,
raising of tea nurseries and R&D activities
are given by Tea Board to the agencies such
as CSIR, Palampur, Himachal Pradesh, Krishi
Viswa Vidyaiaya and Industries Department
of Himachal Pradesh Govemment, which
are directly involved in implementing the
concernad developmentalactivities. Subsidy
for rejuvenation, infilling and replanting, etc,
Is directly disbursed to the growers by the
Tea Board.
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(e) Export will depend on improvement
and maintenance of quality and demand for
Kangra tea abroad.

Cotton Monopoly scheme of
Maharashtra

4797. SHRI MANIKRAO HODLYA
GAVIT: Will the Minister of TEXTILES be
pleased to state:

(a) whether the Government have made
any assessment of the Cotton Monopoly
Scheme of Maharashtra with regard to its
losses/profits during the last three years;

(b) it so, the details thereof; and

(c)the reasons for which the Government
are not adopting such a schems nation-wide
to give protection to the cotton growers?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTRLES (SHR! ASHOK
GEHLOT): (a) and (b). government had
made a comprehensive assessment of the
Cotton Monopoly Scheme of Maharashtrain
1990. After considering the various benefits
of the Scheme to the cotton growers of
Maharashtra, Govemment had granted
extension to the Scheme for period of 3
years w.ef. Ist July, 1990, on the existing
terms and conditions.

(c) the cotton growers in the country
would be benefited more if several agencies
like the Cotton Corporation of India, State
Cooperative Marketing Federations, private
trade, etc., operate in each State for procuring
their produce at remunerative prices.

Export of Cotton Garments by AEPC

4798. DR. ASIM BALA: Will the Minister
of TEXTILES be pleased to state:

(a) whethér Apparel Export Promotion
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Coquncil (AEPC) propose to export cotton
gaments;

(b) & so, the quantum of garments
proposed to be exported, during the current
year country-wise; and

(c) the foreign exchange likely to be
eamed therefrom?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Apparel Export promotion
council does not export garments on its own.

(b) and (c). Forthe current yearl.e. 1992-
93 a target of US $ 2707 million has been
fixed for export of garmets.

Export of Onion

4799. SHRIV. SOBHANDREESAWARA
RAO: Will the Minister of COMMERCE be
pleased to state:

(a) the quantum and value of Onion
exported during the current crop reason; and

(b) the steps taken 1o stabilise the expont
of Onions and to ensure the remunerative
prices to growers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHRSHEED): (a) The harvesting
season of Onion starts from October and
continues upto may in Maharashtra/Gujarat.
The kharif Onion is available in southern
States during July-September During current
crop seasons, from October, 1991 to June,
1992, a quantity of 281503 MTs of Onion
valuing Rs. 96. 63 crores was exported.

(b) With a view to stabilies export of
Onion and to ensure that the growers getthe
remunerative prices. production of Onion
has been increased. Besides, developing
kharif Onion in southern States, three crops
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are available now between October- April.

Accounting year in Banks

4800. SHRI MOHAN RAWALE: Will the
Minister of FINANCE be pleased to state:

{(a) whether the Government have
adopted the accounting year as April 1 to
March 31 for all banks, including the
cooperative societies;

(b) whether the nationalised banks have
reverted to the old procedure of accounting
and calculate interest on the balance amount
in the saving account of account holders in
June and December,

(c) whethergenerallythe banks creditthe
interest to the account holders after the 10th
day of July and january which causes
unnecessary loss to the account holders;
and ..

(d) if so, the reaction of the Government
thereto and the instructions proposed to be
issued to the banks in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) On the basis of notifications
issued by the Government, all scheduled
commercial banks, regional rural banks and
cooperative banks have adopted the period
from Ist Aprilto 31st March as the accounting
year. For cooperative societies atthe primary
level, the accounting year Is specified by the
respective State Governments.

(b) nationalised banks calculate and credit
interest on savings banks accounts at half

yearly intervals. Depending upon their work
load, different banks prescribed different

half yearly period for this purpose.

(c) and (d). Banks generally credit the
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interests due on savings bank accounts on
orbefore the 10th day of the month following
the respective hall yearly period. In cases
where interest is credited after the 10th day
of the month, the customer is given benetit of
credit from the 10th of the month.

[ Translation)
Classlfication of Citlies In Uttar Pradesh

4801. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
FINANCE be pleased to state:

(a)the names of the cities/towns declar-
edas‘A’,‘B-1°,‘B-2' and ‘C’in Uttar Pradesh,
separately,

(b) the details ot the House Rent
Allowance and the Compensatory (City)
Allowance admissible to the Central
Governmentemployeesin eachofthe above
classes of cities;

(c) when the classification of the cities
was last made; and

(d)thetime by which the final population
figures of 1991 census are likelytobe received
from the Registrar General and Census
Commissioner of India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHEY): (a)to (c). Cities/
towns are classified into different categories
forpurpose of grant of House Rent Allowance/
Compensatory (City) Allowance onthe basis
of the population figures of decennial census.
Onthe basis of the final population figures of
1981 Census, the various citiesfowns inthe

" country, including those in Uttar Pradesh,

were classified for purposes of House Rent
Allowance/Compensatory (City) Allowance.
Some more cities were later re-classified as
indicated below:-
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Bareilly
Sultanpur
Bela Pratapgarh

Gorakhpur
Bairampur
braut

Mughal Sarai
Shikohaabad

1986
1987

1988

1990

The names of citiestowns declared as ‘A’ ‘B-1°, ‘B-2' and ‘C’ class in Uttar Pradesh till
date, Including the rates of HRA/CCA admissible therein, are given in the Annexure.

(d) The final population figures of 1991 Census are likely to be available by September,

1992.
STATEMENT
Classification Name of Cities/Towns
For Compensatory(City) Allowance
A Class Kanpur
B-1 Class Agra, Allahabad. Vamasi, Lucknow.
B-2 Class Barelity, Meerut, Gorakhpur.
For House Rent allowance
A Class Ni.
B-1 Class Kanpur, Lucknow.
B-2 Class Agra, Aallahabad, Bareilty, Meenrut, Varanasli,
Gorakhpur.
C Class Aligarh, Amroha, Azamgarh, Bahraich, Ballia,

balrampur, Banda, Bara Banki, Baraut, Bastibela
Pratapgarh, Bijnor, Budaun, Bulandshar,
Chandausl, Dehradun, Deoband, Deoria, Etah,
Etawah, Faizabad, Farrukhabad-cum-F atehgarh,
Fatehpur, Firozabad Ghaziabad, Ghazipur,
Gonda, Haldwani-cum-Kathgodam, Hapur,
Hardoi, Hardwar, Hathras, jaunpur, Jhansl,
Kasgan|, Kashipur, Khurja, Lahimpur, Lalltpur
Mathura, Mainpuri, Maunath Bhanjan, Mirzapur-
cum-Vidhyachal, Modinagar, Moadabad
Mughalsarai, Muzaffarnagar, Najibabad, orai
Pilibhit, Rae barell, Rampur Roorkee,
Saharampur, Sambhal, Shahjanpur, Shamil,
Shikohabad, Sitapur, Sutanpur Tanda. Unnao.
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(English) g

Financial Assistance to West Bengal

4802. SHRI JITENDRA NATH DAS:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government of West
Bengal has sent any proposalfor an additional
financial assistance during the cument
financall year; and

(b) #f so, the decision taken by the Union
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) No, Sir.

(b) Does not arise.
Units Scheme- 1964

4803. SHRISHRAVAN KUMARPATEL:
Will the Ministerof EINANCE be pleased to
state:

(a) whether the 1964- Units Scheme of
the Unit Trust of India has been acvarsely
affected by the fake-bank receipts Scam as
reportedinthe ‘Times of India, dated May 19,
1992;

(b) it so. the detalls and reasons thereof;
and *

(c) the Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) The Unit Trust
of India has reported thatthere is no adverse
effect on the sale of units under the Unit
Scheme-64, on account of fake bank receipts
scam.

(b) and (c). Do not arise.
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[ Translation)

Construction Work of N.H. No. N

4804 SHRI MAHESH KANODIA:
SHRI CHHITUBHAI GAMIT:

Wiil the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the construction work
between Bharuch and Baroda onthe National
Highway No. 8 is behind the schedule;

(b) if so, the details thereof ; and

(c) the steps taken by the Govemment
to complete the work at the earliest?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). Only
one work viz. construction of additional two-
lane bridge with approaches across river
Rangav between Bharauch and Baroda on
National Highway No. 8 in Gujarat is behind
schedule.

(c) The State Government have already
taken penal action againstthe contractors as
per the terms and conditions of the contract
and also sorted out other related issues for
caynpleting the work at the earliest.

[English)
Setting Up of Textlle Research Fund

4805. - SHRIMATI BASAVARA-
JESWARI: Will the Minister of TEXTILES be
pleased to state:

{a) whether the Union Government
proposeto setup ateygile Reseasch Fundfor
improving the quality®{ textila tems;

(b) it so, the details thereof;

(c) the time by which the said tund is
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likely to be set up; and

(d) the steps taken by the Textile
Research Association for Improving the
quality of textile items including cotton yarn?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) and (c). Does not arise.

(d) Main emphasis inthe B and D eftorts
of TRAs has been on;

(i) Modification on existing
processas.
(it Development of Chemicals and

auxiliaries to save energy and
enhance product value.

(i) Modification of conventional!
machinery to increase production
and improve quality

(iv) Development of instruments for
imports substitution.

Differences Between CLB and BIFR
4806. SHRI SANAT KUMAR MANDAL:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the attention of the
Government has been drawn to the news-
item captioned “Company Law Board sick of
sick companies tactics® appearing the
‘Financial Express’ New Delhi dated July 18,
1992,

(b) if so, the reaction of the Govermmment
thereto; and '

{c) the steps taken by the Government
to sort out the ditferences arised between
the Company Law Board and the Board for
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industrial and Financial Reconstruction?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR! H.R.
BHARDWAJ): (a) Yes, Sir.

(b) and (c). Several sick companies
have moved different High Courts against
the orders passed by the Cornpany Law
Board under Section S8A(9) of the
Companies Act, 1956. The matter are sub-
judice.

[ Translation)
Foreign Ei‘change Earned/Spent on
ImportVExport of Agricultural Producte

4807. SHRIUPENDRA NATH VERMA:
Will the Minister of COMMERCE be pleased
to state:

(a) The foreign exchange earmed through
the export of agricyitural products during
1991-92 and 1992-93 so far; and

(b) the foreign exchange spent on the
import of agriculturalinputs during this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) According to
the provisional figures of exports published
by the DGCI&S, Calcutta, export of
agricultural products amounted to
approximately Rs. 4600 crores during 1991-
92. As perinformation received from various
Commodity Boards, Export Development
Authority and Export Promotion Councils,
Export of agricuilrtal products during April-
June 1992 has been provisionally estimated
as Rs. 1130 crores.

(b) Information is being collected and
will be laid on the Table of the House as soon
as possible.
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Appointments of SCs/STs In National
institute of Fashion Design

4808. SHRI VUJAY NAVAL PATIL: wWill
the Minister of TEXTILES be pleased to
state:

(a) whether the national Institute of
Fashion Designis maintaining regularregister
tor fresh appointments as well as for
promotions as per the existing Government
rules so far as allocation of vcaneies for
Scheduled Castes schdueld Tribes Is
concerned;

(b) whether from 1986 onwards the
rulesforappointment of Assciate Professors
are violated in the case of SCs/STs; and

(c) if so, the reasons for not appointing
SC/ST candidates?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b) and (c¢). Faets are being ascertained
and will be laid on the Table of the House.

Offer of Fake Payments to Indlan
Business Houses

4809. SHRI GURUDAS KAMAT: Will
the Minister of FINANCE be pleasedto state:

(a) whether some leading Indian
business houses have recently received
offers for fake payments from some foreign
country as reported in the Economic Times
of June 18, 1992;

(b) it so, the details thereof; and

(c) the action taken/ proposed to be
taken by the Govegament in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) to (c). It Is
reportedthatbusinessmenin Indiaandother
countries have received letters from Nigeria
regarding transfer of funds from Nigeria. The
Government of Nigeria has cautioned
foreigners against such fraud through press
adventisements. The High commission of
India, Lagos cautioned Indian businesmen
inMarch 19921toignore such offers. Reserve
bank of India also advised Foreign Exchange
Dealers’ Association of India (FEDAI) in
March 1992 to bring to the notice of their
memberbanks, theriskinvolvedinreporsto
Nigeria.

Selzure of Contraband Electronic Items
from airport Sorting Office, Bombay

4810. SHR! RAM KAPSE: Will the
Minister of FINANCE be pleased to state:

(a) whethercontrabandelectronicitems
were seized from the Airport Sorting Office,
Bombay by the Directorate of Revenue
Intelligence (DRYI) in October, 1991;

(b) if not, whether the matter has been
investigated by the Government and if so,
the outcome thereof;

(c) if not, the reasons therefor; and

(d) the steps proposed to be taken by
the Governmenttocheck recurrence of such
Incidents in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (c). Yes,
Sir. On 3. 10. 1991, the officers of the
Directorate of Revenue Intelligence seized
one speed post parcel containing Leptop
computerwith accessories, which had arrived
from Hongkong.
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(d) The ofticers of Customs and
Directorate of Revenue Intelligence have
been alerted.

[ Translation])
Smuggling of Foodgrains

4811. ACHARYA VISHWANATH DAS
"SHASTR] Wil the Minister of FINANCE be
pleased to state:

(a) whether foodgrains are being
smuggled to other countries; and

(b) # so, the number of smugglers
apprehended during 1990-91 and 1991-92
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in this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Available
reports indicate that foodgrains are being
smuggled into the neighbouring countries
like Nepal and Bangladesh. However, since
smuggling is a clandestine activity it is not
possible to estimate the quantity of this lllegal
outflow.

(b) The number of persons arrested for
being involved in smuggling activities during
the financialyears 1990-91 and 1991-92 are
given below.

1990-91

1991-92

No. of persons
arrested

3197

2393

* Figure is provisional.

Thefigures of number of persons arrested {or the smuggling of foodgrains alone are, however,

not maintained separately.

[Englist)

Compensation to victims of Road
Accidents

4812. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the compensation given to
the victims inthe road accidents do notreach
to the concerned persons in time and
inordinate delay take place therein;

(b) f so, the reasons therefor;
(c) the steps taken to speed up the

process of giving compensation money to
the victims without delay;

(d) whether there is any proposal to
provide an Interim compensation to the
victims/ tamily soon after the accident to
enable them to take proper treatment/
medicines; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c).
Government are aware of the delay in
payment of compensation to victims of road
accidents. This normally takes place due t0
cumbersome court procedure which s being
followedbythe Court. The procedureinvolves
issue of notice, filing of written statements,
framing of issues, examination of witness.
recording of evidence etc. for which frequent
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adjoumments are given.

To speed up the payment of
compensation, Lok Adalate are organised.
Government aiso propose to simplify the

procedures and ensure payment of pre-.

determined amounts of compensationtothe
claimants within six month from the date of
filing the claim.

(d) and (e). There is already a provision
for payment of interim relief to the road
accident victims. As per Section 140 of the
Motor Vehicles Act, 1988 the road accident
victimsAheir heirs can tile an application for
payment of compensation on principle of ‘No
Fautt Liabliity’. In such cases, the amount of
compensation is a fixed sum of Rs. 25, 000/
- in the case of death and Rs. 12, 000/- in
case of permanent disablement. A claim for
compensation under Section 140 is to be
disposed of as expeditiously as possible.

Colvale Bridge

4813. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
SURFACE TRANSPORT be pleased to
state:

(a) the year in which the first tender for
construction of Copvalee bridge was
awarded;

(b) the reasons for which the work was
abandoned by the Contractor in midway;

(c) the penalty levied and recovered
from the contractors In this respect;

(d) whether the work has now been
assigned to another constructor;

(e) if so, the details thereof; /

(f) the amount now sanctioned for
completion of the bridge; and
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(g) the target date fixed for its
completion?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER):(a) 1980.

(b) As the contractor could achieve only
45% progress in the stipuiatedcompletion
period of five years ad progress of 56% even
with an extension of nearly 2 1\2 years, Goa
State PWD rescinded the contract.

(c) Penatty levied was Rs. 23.5 lakhs,
but no recovery has yet been effected as the
matter is under litigation.

(d) Yes, Sir.

(e) Thebalance work has been awarded
to M/s. State Bridge Corporation Ltd. in
October 1989 for Rs, 375. 00 lakhs.

(f) The revised sanction issued for the
bridge including the work done by the first
agency is for Rs. 630 .32 lakhs.

(g) The work is expectedto be completed
by 1994 end.

Export Promotion

4814, DR. VISWANATHAM KANITH!:-
Will the Minister of COMMERCE be pleased
1o state:

(a)whetherthe Govemment have drawn
or propose to draw up plans to create
awareness in the entrepreneurs to involve
themselves in promoting exports; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b).
Creating awarness in the entropeneurs for
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promoting exports is a continuous process.
For this purpose, the Government have set
up various Export Promotion Council and
Commodity Boards, which help in creating
awareness in the entrepreneurs to involve
themselves in promoting exports.
Government have also Initiated one-to-one
dialogue with large industrial houses and
leading exporters, aimed at increasing their
involvement In export promotion. Besides,
the Government have launched a national
Quality Awarenss Campaign in Association
withthefour apex Industry organisations viz.
FIEO, FICCI, Clland ASSOCHAM, with the
objective of spreading the message of quality
in all industrial sectors in the country.

Subsidy to Shipyards

PROF. RITA VERMA:
SHRI MAHESH KANODIA:

4815.

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whethertho Govemment propose to
increase the subsidytopublic sector shipyard;
and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.

[ Translation)

Re-Introduction of Kllometre Scheme In
DTC

4816. SHRI MADAN LAL KHURANA:
Wilithe Minister of SURFACE TRANSPORT
be pleased to state:

(a)whetherthe D.T.C. is incurring heavy
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losses as a result of winding up of the
kilometre scheme to ply private buses on
‘Earn and Carry’ basis;

(b) if so, the details thereof;

(c) whether the D.T.C propose to
reintroduce the kilometre scheme for private
buses to make up the losses; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a) and (b). The
Controller and Auditor Generalof India. in his
Report No. 6 (Commercial) of 1990, has
made areferenceindicatinglossestoDTC at
Rs.23.32crores as aresult of dis-continuation
ofthe K.M. Scheme. The Gowvt. do not agree
wit the above assessment.

(c) No, Sir.
(d) Does not arise.
[English)

Schools for Children of Defence
Personnel

4817. SHRI ARJUN CHARAN SETHI:
Will the Minister of DEFENCE be pleased 0
state:

(a) whether a number of schools for the
children of Armed Forces are being managed
by his Ministry in several parts of the country;
and

(b) it so, the details thereot?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). There is @
reservation of 67% of the seats in the five
Military Schools at Ajmer, Dholpur, Chail,
Belgaum and Banglore run by the Army
HQrs for the children of serving personnel/
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ex-Servicemen below Officer Ranks in the
Armed Forces. 20% of the seats inthese tise
schools have been reserved for children of
serving /retired officers of the Armed Forces.
13% of the seats are filied up on open
compelition basis, open to students from all
over the country.

In the 18 Sainik Schools run by the
Sainik School Society, which is an
autonomous body registered under the
Societies Registration Act XXI of 1860, 25%
of the seats are reserved for children of
serving/ex-service personnel of all ranks.

(Translation)
Export of Handicraft Goods

4818. SHR!I RAJESH KUMAR:

SHRI HARISH NARAYAN
PRABHU ZANTYE:
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Wilithe Minister of TEXTILES bepleased
to state:

(a) the details of the handicraft items
exported alongwith the names of the
countries to which exported and the amount
of foreign exchange earnedtherefromduring
1991-92, State-wise;

(b) whether any assistance has been
provided by the Union Government to
promote and increase the export of these
items; and

(c) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) the details of handicrafts
including hand-knotted carpets exported to
the eleven majorimporting countries andthe
amount of foreign exchange earned there
from as under:-
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(b) and (c). The details of assistance
provided by the Union Gowt. to promote the
exports of handicrafts and hand-knotted
carpets are as under:-

(i) concessional duty of 10% on carpet
grade wool as against 40% on other
wool.

(i) Duty draw-back at various recently

increased rates for different craft
tems to cover incidental costs of
exporting.

(iii) Pre-shipment credit for 180 days for
carpets as against 90 days for other

exports and

(iv) concessionalrate of interest on post-
shipment credit as available to other
exports.

(v) Triple weightage is given to the net

foreign exchange earnings fromthe
export of handicrafts items for the
purpose of recognition of a firm as
Export House/Trading House. This
benefit has now been extended to
carpets.

(vi) Import of non-ferrous metalslike
brass scrap, which is the main raw
material for art metalware industry,
has been allowed freely, which was
earlier allowed on open general
licence.

A number of promotional measures are
being taken to sustain and increase the
exports of handicrafts through the Campet
Export Promotion Council (CEPC) and Export
Promotion Councit for Handicrafts (PCH).
These include annual high profile media
campaigns for Indian carpets in Europe,
sponsoring of sales-cum-study team to
explore the marketability of handicrafts in
other than traditional markets abroad,
participation in international trade events,
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holding of export-orientation seminars and
workshops within the country, etc.

Market Borrowings

4819. SHRI PRAFUL PATEL:
SHRI RAM SAGAR:

SHRI SHIBU SOREN:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the recent securities scam
has adversely affectedthe market borrowings
by the public sector industries the financial
institutions, and the State Governments;

(b) it so, the details thereof; and

{c)the steps taken/proposedto betaken
by the Union Government to provide
adequate resources tothemfor funding their
programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No Such
adverse impact has been noticed.

(b) and (c). Do not aries in view of reply
to (a) above.

Problems of Opium cultivators in
Rajasthan

4820. SHRIMATIVASUNDHARA RAJE:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government are aware
of the problems being faced by the opium
growers in the country particularly in
Rajasthan;

(b) if so, the detalls thereof; and

(c) the steps taken to assist the
Rajasthan Government to resolve the
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problems of the opium growers particularly
in the Jhalawar region as the production of
opium has been declining in that region?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHHR!
RAMESHWAR THAKUR): (a) to (c). Yes,
Madam. Some cultivators of opium poppy in
Rajasthan have been reprasenting mainly
that their yield of opium may fall shont of the
minimum qualitying yield whch might be
prescribed for renewal of their licences for
the ensuing crop year on account of damage
caused to their poppy crop during 1991-92.
The problems of poppy cultivators will be
kept in view at the time of formulation of the
licensing policy for poppy cultivation for the
year 1992-93. The subject of grant of licences
for opium poppy cultivation falls exclusively
within the jurisdiction of the Central
Govemment. Production of opiumin Jhalawar
region during 1991-92 was 43.7 tonnes
(Provisional) at 70 0C as against 34.8tonnes
during 1990-91.

Reservation in Promotions In Syndicate
Bank

4821. SHRI G.M.C. BALAYOGI: Will
the Minister of FINANCE be pleasedto state:

(a) whether the Supreme Court verdict
on reservation for SCs/STs in promotion
upto Scale VIl in sundicale Bank has been
implnted fully; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINCGH): (a) and (b). The Hon'able Supreme
Court of India vide its judgement dated
10.8.1990 in W.P. No. 847/87 read with its
order dated 1.4. 1991 in Review Petition
Nos. 592 and 608 of 1990, had directed
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